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1-8.-95 	Mr.A.Ahmed for the applicant. 

Mr.S.Ali Sr.C.G.SC. for the respondents 
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117 onlyto3oin in this application vide order 
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c 	 SpecialCompensatory (remote locality) Allowance 
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• 	 CENTRAL ADMINITiAT IVE TRIBUJAL 
y 	 G LMAHAf I BENCH .. GUVAHATI —5. 

.ANOI.124 of 1995 With O.A.No.125 of 1995 

AT KOHIMA) 	 . 

DATE OF DECISION8.1995 
Shri K. Sinha and 116 others (in O.A.No.124/95). 

Shri N. Limbu and 14 others J(1n O.A.No.125/95) 
-. 	 PITION(S) 

I 	
Shri A. Ahmed 

VERSUS  

•IJnip 	India nd others 

ADVOCAT E FOR THE 
PETITIONER (S) 

RTONDff (3) 

ShrL_S. Au, Sr. C.G.S.C. 	 .ADVOCATE FOR THE 
RB.NDf (S) 

HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN 

THE HON'BLE SHRI G.L. SANGLYINE, MEMBER (A) 

4 	1. Whether Reposters of local papers. may be allowed tø 
*• 	. 	see, the Judgment2 

2. To be referred' to the Repo'ter or not ? 
: 	,Whether their Lordships wish to see the. fair copy of 

t e Judgment ? 

4. Wnether the Judgment is to be circulated t0 the other 
Benches 2 

• 	'Judgment delivered by Hon'ble Vice-chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.124 of 1995 

With 

Original Application No.125 of 1995 

Date of decision: This the 24th day of August 1995 
( AT KOHIMA 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hoh'ble Shri G.L. Sanglyine, Member (Administrative) 

O.A.No.124/95 	 V  

Shri Krishna Sinha and 116 others 
All are serving in the 	Ofice of the Garrison Engineer, 
868 EWS C/o 99 APO Applicants 

- - versus 

1. UnIon of India represented by 
The Secretary, Defence, - 

Government•of India, New Delhi. 

2. The Garrison Engineer, 
868 EWS C/o 99 APO. * 

3. The Garrison Engineer, 	 V  V  

869 EWS, VC.o 99 APO. ...:..Respondents 

O.A.No.125/95 

Shri N. Limbu and 14 others 
All are serving in. the Office of the Garrison Engineer, 	 V  
868 EWS C/o 99V  APO. 	 V - 	 ......Applicants 

- versus ..- 	 V 

 Union of India represented by 
The Secretary, Defence, 
Government of India, New Delhi. 

 The Garrison Engineer, 
868 EWS, C/O 99 APO. V 	 ......Respondents 

Fort  the applicants in both the cases : By Advocate Shri A. Ahmed 

For the respondents in 'both the cases : By Advocate Shri S. All, Sr. C.G.S.C. 

V I  

V. 
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ORDER 

CHAlJDHARI.J. V.C. 

Mr A. Ahmed for the applicants. 

Mr S. Au, Sr. C.G.S.C. for the respondents. 

Both these cases involve same question and therefore 

are being disposed of by this common order. 

Facts of O.A.No.124 of 1995: 

The applicants belong to Group "C" serving In the Defence 

Department as civilian employees. The application is restricted to 

applicants at serial No. 1 to 117. These applicants are from inside 

North Eastern Region and are serving in different capacities as Central 

Government employees in Nagaland under GE 868 EWS 99 APO. 

Their grlev'ance is that they are being denied the payment, of: 

I) 	Special (Duty) Allowance (SDA) payable under Memo 

No.20014/3/83-E-IV of the Government of India, Ministry 

of Defence dated 14.12.1983 read with O.M.No.4(19)/83/D, 

Civil-I dated 11.1.1984 

House Rent Allowance (HRA) as per the circular No.11013/ 

2/86-E-II(B) dated 23.9.1986 issued by the Government 

of India, Ministry of Finance 

iii) 	Special ' Compensatory (Remote Locality) Allowance SçA(RL) 

under the Ministry of Defence letters No.16037/E/A2 

HQ 3 Corps (A) C/o 99 APO and No.B/37269/AG/PS3(a)/165/ 

D/(Pay)/Service dated 3 1.1.1995 

lv) 	Field Service Concession (FSC) vide letter No.16729/GG4 

(civ)(d) dated 25.4.1994 of Army Headquarter, New Delhi, 

although they are entitled to get these concessions. 

2. 	Although no written statement has been filed 1  Mr S. All, 

that we may decide the matter. leaned Sr. C.G.S.C., fairly states  



I 	

:2: 

In the light of earlier decisions on the point although he has instructions 

to say on behalf of the respondents that they oppose the claim. 

Facts of O.A.No.125 of 1995: 

The applicant Nos. 1 to 15 (other applicants already deleted) 

who belong to Group "A", "B", "C" and "D" employed in the Defence 

Department as civilian employees and posted in Nagaland make a 

grievance that the respondents are denying them the benefit of SDA, 

HRA, SCA(RL) and FSC although they are entitled to get these 

concessions. 	 - 

The respondents have not filed any written statement. 

However, Mr S. Ali, learned Sr. C.G.S.C., fairly states that we may 

decide the matter ithe light of. earlier decisions on the point althoug t 

he has instructions to say on behalf of the respondents that they 

oppose the claim. 

REASONS (common to both the cases): 

The applicants place reliance upon the O.M. dated 14.12.1983 

which provide 5 that Central Government civilian employees who 

have All India Transfer liability will be granted SDA at the rate 

prescribed thereunder per month on posting to any station In ithe 

North Eastern Region. Likewise, the letter of Ministry of Defence 

dated 31.1.1995 provides that the Defence Civilian Employees serving 

in the newly defined Field. Areas and Modified Field Areas will be 

entitled to payment of SCA(RL) together with other allowances as 

may be admissible. The O.M.dated 23.9.1986 issued by the Ministry 

of Finance (Department of Expenditure) provides that on the 

recommendation of the 4th Pay Commission it has been decided 

that the Central Government employees shall be entitled to HRA, 

• on a slab basis related to their pay and separately prescribed for 

"A", "B-i" and "B-2", "C" class and "Unclassified" • cities with effect 

- 	----_... 	 from...... 
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from 1.10.1986. It is further provided that HRA at the rates prescribed 

shall be paid to all employees (other than those provided with Govern- 

ment home/hired accommodation) without requiring them to produce 

rent receipts, but on compliance with the prescribed procedure there-

under. It also provides that where HRA at 15% has been allowed 

under special orders the same shall be given as admisible In "A", 

"B-i" and "B-2" class cities and it shall be admissible at the rates 

in "C" class cities in other areas. The mejiiorandum issued by the 

Army Headquarter - Org 4(civil)(d) dated 25.4.1994 bearing No.16729/ 	, 

GG4(Civ)(d) 	on the subject of FSC to civilians paid from Defence 

Service Estimates including civilians employed in lieu of combatants 

and NCsE 	(both posted 	and 	locally recruited) provides that 	it 	is 

proposed to extend the same concessions to Defence civilians employed 

in the field areas as they serve side by side with services personnel 

under similar conditions in the given areas and the same shall be 

paid at the rates prescribed under the said memorandum. It has, 

however, been provided that SCA such as bad climate allowance 

etc. shall not be in addition to these allowances. 

The applicants have baed their respective claims 

on these memorandums. 

It appears that the applicants in both the cases had 

filed a Civil Suit in 'the court of DC(Judicial), Dimapur, Nagaland, 

being Civil Suit No.255/89 making the same claims. The civil court 

by judgment and decree dated 19.12.1994 has allowed the claims 

and directed the respondents to make the payment accordingly. 

The civil court relied upon the decision of this Tribunal in 0.A.Nos.48, 

49 and 50 of 1989 of the Central Administrative Tribunal, Guwahati 

Bench. The decree has not been complied with, but the applicants 

have now stated in the applications that they would not proceed 

with the execution of the decree as they have now realised that 
S 

they had obtained the decree from the court which lacked inherent 

jurisdiction...... 

f 
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jurisdiction to entertain and try the suit in view of the 

bar of jurisdiction arising under the provisionof the 

Administrative Tribunals Act and, therefore, they have 

approached this Tribunal for relief by these applications. 

Since the applicants were agitating the claim in respect 

of SDA and HRA in a wrong forum it is just and proper to 

give them the benefit of exclusion of the period of 

pendency of the civil suit for the purpose of holding the 

• 

	

	 said claims within limitation in these applications. The 

relief sought in respect of the other two claims is 

• 	 within jurisdiction. 

8. 	The question of entitlement for all these 

claims in respect of Defence civilian employees hae 

exhaustively examined by us in the decision in the case 

• of S.C. Omar, Assistant Executive Engi'neer, -vs- Garrison 

Engineer and another (O.A.No.174 of 1993) reported in SLSJ 

1995(1) CAT (Guwahati Bench) We have held in that case' 

that SDA and SCA(RL) are payable to civilians with All 

India transfer liability posted in Nagaland even if they 

get Field Service Concessions. We have not accepted the 

1• 

plea that admissibility of Field Service Concession 

deprives them of these beiefits. In view of this 

conclusion since facts are identical and as we had also 

referred to the ealrier decisions in O.A.No.48/89 and 

O..A.No.49/89 dated 29.3.1994 in support, we are satisfied 

that the relief claimed by the applicants in the instant 

applications relating to SDA and SCA(RL) rnut:.bealioed. 

We, therefore, declare that the applicants in the 

respective applications are entitled to be paid SDA with 

effect from 1.12.1988 or from the actual date of posting 

as ...... 
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C. 

as the case may be. We further declare that the 

applicants in the respective applications are entitled 

to be paid SCA(RL) also, with effect from 1.10.1986. For 

specifying these dates in respect of these two reliefs 

we rely upon 0.M.No.20014/,16/86/E-IV/E-II(B) 	dated 

1.12.1988. This is consistent with the decision in S.C. 

Omar's case '(Supra). It is,. however, made clear that 

this applies only to such of the applicants who are 

appointed oiitside N.E. Region, but are posted in N.E. 

Region on tenure basis. 

consistently with the view we, have taken in 

Omar's case on the nature of FSC and with the view taken 

that SDA and ScA(RL) are payable independently of FSC we 

hold that on the' subject the applicants in the 

respective applications are entitled to draw the same as 

provided in the letter of the Government of India 

No.37269/AG/PS 3(a)/D(Pay. & Services) dated 13.1.1994 

with effect from 1.4.1993 subject to fulfilment of otj -ier 

conditions prescribed therein. 

Lastly, in so far as the claim for HRA is 

concerned we follow our decision in 0.A.No.48/91 dated 

22.8.1995 and hold that under the O.N. dated 23.9.1986 

the applicants are entitled to draw the HRA prescribed 

for B class cities with effect from 1.10.1986 at the 

rates prescribed from time to time since 1.10.1986 

whether on percentage basis or flat rate or slab basis 

till (28.2.1993 and thereafter to be regulated in 

accordance with the O.M.No.2(2)93-E--2(B) dated 14.5.1993 

with effect from 1.3.1991 and continued tobe paid. 

For the purpose of the aforesaid order it is 

made clear that as now held by the. Hon'ble Supreme court 

the benefit of SDA 'is admissible only to those employees 

who are appointed outside the .North Eastern Region and 

are posted in the North Eastern Region. It will be open 

449 
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to the respondents to ascertain the case of, each 

applicant for that purpose if necessary. Further it is 

made clear that this order has been passed on the footing 

that all the applicants in the two cases are posted in 

Nagaland.. 

12. 	For the aforesaid reasons following order is 

passed: 

(A) 	O.A.No.124/95: 	 . 

It is declared that SDA is payable from 

1.12.1988. 

(a) The respondents are directed to pay to the ,  

applicants Special 	(Duty) Allowance (SDA) with effect 

from the date of actual posting in Nagaland on or after 

.1.12.1988 as the case may be in respect of each applicant 

and continue to pay the same so long as the concession is 

admissible. 

(b) Arrears from the date of actual posting in 

Nagaland on r after 1.12.1988 upto date to be paid 

within three months from the date of receipt of copy of 

this order. 	 - 

(a) It is declared that SCA(RL) is payable from 

1.10.1986, 	 - 

The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

be in respect of each applicant and to continue to pay 

the same so long as the concession is admissible. 

Arrears from the date of actual posting 

in . Nagaland on or after 1.10.1986 upto date to be 

paid within a period of three .monthsfrom the date of 

communication of this order. 

-J 
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(a) It is declared that FSC is admissible from 

1.4. 1993. 

(b) The respondents are directed to extend the FSC 

to the applicants in the prescribed manner with effect 

from 1.4.1993 or from the date of actual appointment as 

the case may be in 	respect of each applicant 	upto date 

and to continue to give the same so long as admissible. 

(a) It is declared that HRA is admissible as 

indicated below 

The respondents are directed to pay HRA to the 

applicants at the rate as was applicable to the Central 

Government employees in B, B-1, B-2 class cities/towns 

for the period from 1.10.1986 or from the actual date of 

appointment as the case may be in resepct of each 

applicant upto 28.2.1991 and at' the rate as may be 

applicable from time to time as from 1.3.1991 upto date 

and to continue to pay the same at the rate prescribed 

here aft e r.. 

Arrears to be paid accordingly subject to the 

adjustment of the amount as may have already been paid to 

the respective applicants during the aforesaid period 

towards HRA. 

Future payment to be regulated in accordance 

with clause (a) above. 

Arrears to be paid as early as practicable, but 

not later than a period of three 'months from the date of 

communication of this order to the respondents. 

The original application is allowed in terms of 

the aforesaid order. No order as to costs. 

N 



(B) O.A.No.125/95: 	 - 

- 	 1) 	It is declared that SDA is payable from 

1.12.1988. 

(a) The respondents are directed to pay to the 

applicants Special (Duty) Allowance (SDA) with effect 

from the date of actual posting in Nagaland on or after,  

1.12.1988 as the case may be in respect of each applicant 

and continue to pay the same so.long as the concession is 

admissible. 

(b) 	Arrears from the date of actual posting in 

Nagaland on or after 1.12.1988 upto date to be paid 

within three montWs fom the date of receipt of copy of 

this order. 

(a) It is declared that SCA(RL) is payable from 

1.10.1986. 

- 	 (b) The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

• 

	

	 be in' respect of each applicant and to continue to pay ,  

the same so long as the concession. is admissible. 

(c) Arrears from the date of actual posting 

in Nagaland on or 	afte 	1.10.1986 upto -  date to 

be paid within a period of three months from the date of 

communication of this order. 

iv) (a) It is declared that' FSC is admissible from 

1.4.1993.  

(b) The respondents are directed to extend the FSC 

to the applicants in the prescribed manner with effect 

from 1.4.1993  Or from the date of actual appointment as 
S 

the case may be in respect of each applicant upto date 

and...... 
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and to continue to give the same so long'as admissible. 

v) (a) 	It is declared that BRA is admissible as 

indicated below: 

The respondents are directed to pay BRA tp the 

applicants at the rate as was applicable to the Central 

Government employees in B, B-i, 8-2 class cities/towns 

for the period from 1.10.1986 or from the actual date of 

appointment- as the case may be in respect of each 

applicant; upto. 28.2.1991 and at the rate as may be 

applicable from time to time as from 1.3.1991 upto date 

and to continue to pay the same at the rate prescribed 

- hereafter. 

Arrears to be paid accordingly subject to the 

adjustment of the amount as may have already been paid to 

the respective applicants during the aforesaid period 

towards HRA. 

(d).Future payment to be regulated in accordance 

with clause (a) above. 

(e) Arrears to paid as early as practicable, but 

not later than a period of three months from the date of 

communication of this order to the respondents. 

The original application is allowed in terms of 

the aforesaid order. No order as to costs. 

	

G. L. SANGL 
	

E) 
	

CHAUDHARI . ) 

	

•MEMBER (i 
	

VICE-CHAIRMAN 

r 
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In the Central Administrative Tribunal 

Guvahati Bench at Guwahati 

O.A. No. 	of 1996 

.1   

C.ntp. AdJm1,.,tr,t,,. Tr,ufl.J 

S 
•)AV'1 	

hrj Krishna Sinha & others 

_______Applicants 6JIJL 1995 

- 

 

J. 	

- vs..- 
Gwat.tj Iech 

Union of India & Others 

______Respondents. 

INDEX 	 - 

Sl.Nc. 	Description of DOnnents 	 Page No. 

1. 	Application 	 lto2O 

-4 

2, 	8.D.A as per memo No. 20014/3,/83.-E..IV Govt 	21 to 24 
of. India Ministry of Expenditure New Delhi 
and OJ. No, 4(19)183/I) New Delhi dated 14 
Dec 1983 (Annexure-I) 

E.R.A. as per Circular NO. 11013f2/86i..Eu'U 	25 to 27 
(B) 23.9086 issued byGovt of India  Ministry 
of Finance (Dept. Expenditure) New Delhi 
23.90 1986 (A1nexure..2) 	- 

4% 	- 

Judgment & Order of 0.A. No. /91 dated 	28 to 32 
26.110 93 (Annexure 2(1). 

50 	Special Compensatory (Remote Locality-) as 	 33 
per letter No. 16037/WA2 HQ 3 corps 
(Annexure 3 ) 

6. 	Letter No, SB/37269/AG/PS3(a)/l65/D/(py) 	34 to 44 
dated Services dated 3101.96 (Anezure 3(1) 

7, 	Field Service concessions vide letter No. 	45 to 46 
16729/004 (Civ) (d) 25th April 1994 
(Annexure 4) 

Photocopy of Office Memorandum issued It. 	47 to 49 
Secy- the Govt of India (Annezure 5 

) 

Judgement and Order dated 19.32 9 94 passed 	50 to 55 
by the D.C. (Judicial) Dpur,,  

Ffl by 

Advocate. (~ 
61, 

-11 



I 

In the Central Administrative Tribune]. T 	- 
L;-•  

Guwahati Bench, Guwahati 	 -4 
Application under Section 19 of the Central 

Tribunal Act 1985 

j 6 JUL 1995 
Ca/se O.A. No. 1 2A 	of 1.995 

GtwahatIech 	I 	B3TWKEN 

14 	 iui Krishna Sinha, Elect HS-'fl, Silehar, Assam. 

2, 237837 Shri D. Bora, Ch/lect, 3orhat, Assam. 

3. Sk 238368, Shri R.K. 0ogoi, Elect fiS-It, Assam. 

40  238370 Shri G.K. BOrah, Ch/ S1ect, .Assain•. 

ttx 243768 9  Shri Dula]. Das, Mate, Dimapur, Nagaland. 

243785 Shri Shymal Dab, Mate, Dimapur, Nagaland. 

243761 ShrI Saynar Kr. Paul, Mason(SK), Rangapahar, 

Nagaland. 

243782 ShrI Robin son Muivab, Carpt (5K), Ukhru]., Manipur. 

243783 •Shri Veraykheni Ruivah, Carpt(SK), tflthxul, Manipur, 

243764 Shri Sajnlr Day, Carpt(SK), Rangapahar, Naga].and. 

243760 Shri Roseswar Gogol, Carpt(SK), Jorhat, Asajn. 

243596 Shri Sunil Barna, Maz, Assain. 

237906 Shri Kulal Kuttuni, FtrP1pe(SK), Jorhg, Assani. 

243496 $hri M.M. Morah, Maz., Zorhat, Assam. 

150 208219 ShrI Suresh Govala, Mas., Jorhat, Assani. 

16, 243820 Shri Peter Rachium.9  Maz., Ukhrul, Manipur. 

287917 Shri K. Gog0j, Mason KS-li, ASsa. 

243498 Shri K. Sangma, Maz. Nagaland. 

19, 243763 Shri Nàrayan Cli. Mazumdar, Maz., Dimapur g  Nagaland. 

243768 Shri Tarun Kr. Borab,. Maz., Yorbat, Aesani. 

238220 Shri A.C. Kakati, Elect RSH, 0olagbat, Assam, 

224743 Shri T.R. Boro, Mate, Kanirup, Assam. 



2. 243731 ShrI R.K. Pal, Elect (8K), Dimapur, Nagaland. 

24, 243818 ShrI Hlrnengsu Paul,' Mate, Dimapur, Nagaland. 

250  223827 Shrl H.C. Boro, Elect (SI), Kamrup, Asaafl!. 

26. 243504 Shri Luchan Tanti, Maz., Diinapur, Nagaland. 

270 
 238010 Shrl i. C. Boragobain, Fitter HS-I, Sibsagar, Assam, 

 230134 Shri N.K. Das, 1GM (8K), Golaghat, Assam, 

 237688 Shri Dinanath Hazarika, Ch/Mech, Cachar, Assain. 

 243736 Shri LK, Nondol, F.G.M., Cachar, Assam, 

 243036 Shri K. Kalita, FG}4i Nalbari, Aagain, 

 243737 Shri A. All Ahmed, 1GM, Cachar, Assam. 

 2288 Shri LR. Choudhury, 1GM., Cachar, Assam, 

340 243510 Shri Toshi Ao, Maz., Mokokohang, Nagaland. 

359 237824 Shri Nagin Saikia, V/Nan, Jorhat, Aasam. 

36. 243442 Shri H.C. Das, Elect RD-fl, Guwahati, Assam. 

37 220112 Shri Raendra Prasad, Chow, Sapar Shlna, Manipur, 

 237990 Skin S.K. Ral, Mate, Dimapur, Nagajand. 

 243505 Shx'i Thlsbl Tanti, Naz, Dlmapur, Nagaland. 

 TIio, 326 9  Shri . Rhanu Bhakt, Mate (QJPt) Dipbu q  Assain. 

 243530 Shri Susbil Ch. Das, Elect HS-II, Lunidi.ng, Assarn. 

 243580 Shri I. Chakraborty-, Elect HS.II, Slichar, Assam. 

439 243761 Shni N. B.ahadur, r4az., Dimapur, Nagaland. 

44. 243789 Skin N.K. Gaichua, Maz., Tamenglong, Manlpur. 

45, 243738 Shri S.K. Baidhya, 1GM., Cachar, Assarn. 

46. 243739 Shri B.K. Goswainl, FGN., Cachar, Assam. 

47. 238117 Shri K. C. Boro, Elect (8K), Darang, Assam. 

48. 237830 Shrj. JJ. Baruab, Elect HS-II, Jorhat, Asaam. 

49, 243756 Shri N. C. 1 oy, Elect 8K, Lumding, Assam.. 

50. 243744 Shri L. Arigrew, Elect RS.II, Nkhru1, Manipur. 

51. 238609 Shri K. Ghosh, 1GM., Assain. 

52. 243740 Shri Himangshu Ranjan DaB, 	GM., Assam. 

Contd. ...P/3. 
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238366 Skirt T.K. Baruah, Elect (3K), Jorhat, Assent. 

*484k 243741 	ri Ratan Roy 1eet (6K), DiTnapur, 

Nagaland, 

243867 Skirt Rakesh Chanda, Lect(SK), Diniapur, Nagaland. 

243732 Skirt S. Karmakar, Klect(SK), Karimganj,. Assa!n. 

57, 243735 Skirt Juginay Das, FGM (3K) Silchar, Assent.-

58. 238356 Skirt Judh tahadur 9  Mate, Dimapur, Nagaland. 

59, 243897 Skirt K.B. Dorjee, Maz. Karbianglong, Assent. 

243752 Skirt Bilash Dey, Maz., Di2napur, Nagaland. 

243753 Skirt Ba1 Bahadur, Naz., Dhinapur, Nagalend. 

52. 22111 Shri 3. Sangma, Refg./Mecb., Kainrup, Assam. 

63, 238382 Skirt Tapan Sen Shar'ma, Nate., Dibrugarui, Assarn. 

243754 Skirt Chandrama Mahato, Nate, Dimapur, Nagaland. 

208206 Skirt H. Neog, !daz., Joithat, Assam. 

237499 Skirt M.C. Neog. V/Man, Jorhat, Assent. 

237195 Skirt Adiram Hazarika, Pipe fitter, Jorbat, Assam. 

68, 220334 Shri Kama]. Baruaki, V/Man , Sibsagar, Aesant 

699 237806 Shri T.P, Bsvag,  M4., BOngaigaon, Assani. 

237898 Skirt B. C. Do].ey, FGI4. 9  Assent. 

228867 Skirt L.B. 2Ø Hal, Mate, Cachar, Assent. 

237468 Skirt Ma].irain Deb, Nate, Jorhat, Assent. 

220337 Skirt B.N. 1zxzk Dowrah, Pipe/fitter, GO1ag4at, 

ASsam. 

237903 Skirt Pranotosh Sarkar, Matej Nagaland. 

243493 Skirt P. Vaskaran, Mate, Naga].and. 

243650 Skirt Y. S. Aso, Nate Nagaland. 

77, 243895 Skirt Ham Bahadur, Maz. Assent. 

78.- 243111 Skirt Ba].iraj, H/Man, Assent. 

228494 Skirt r.x. Daa, Carpt HS-I, Assam. 

243765 Skirt Jorag Pong Ao, Carpt, Naga].and. 

COfltd, • 
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81, 243367 ShrlDimbeSWar Boro, Mate , Asaam. 
 243796 Shri Lo].onrnar £09 Maz. Mokokchunp,, Nagaland'. 

 243492 ShrI Bbiin. Bahadur, Maz. Cachar, Assam. 

 243759 Shrl Chip0k Knnwar, )4az. 3orhat, A888Jfl. 

 243495 in. Kaukak Bou, S/Wala, Ukhrül, Manipur. 

86 243686 8hri. Havi zealing, 8/Wala, Nagaland. 

 243762 Shri B1.Tna]. Oh. Gogoi, Maz, Jorhat, ASsaJU. 

 243894 Shandra kanta Shanina, Naz. Ditnapur, Naga].and. 

89, 820323 Shri Upen Ica].it 	N&SOfl ff8-1I9 Assail. 

900 243530 Shri J.C. Das, Cable Tointer l, Nowgaofl, Assail. 

91 No OP/Mes9/70 	Shri. At1 Nath, Naz., Kainrup, Assailt. 

92. 242215 Shri J. Narandi, 1Lect (BK), Asam. 

93 243905 	Shri Hiralal, Maz., Naga].and. 

94 238146 Shri Gopal Shoe]., V/Man, Assail. 

959 * 238367 	Shri Kalipada Roy, Elect (8K), ASsail. 

96, 237809 Shri £0. Borah, klmft Elect 118-11, Jorbat, A8san 

97 243507 ShriP.K. Sanyial, Maz. AssaJfl. 

 237867 
'
Shri Ajit Chandra Deb FGM (6K), Dimapur, Nagalan(' 

 243755 Shri Pranab Cba3crabOrty, Naz. , Dimapur, Naga]an- 

 ArM No. 7250514 	Shri L. John Tangkhul, FGN (6K), Diinapu. 

Nagaland. 	• 
101. 220322 Shri 11.N. Kalita, V/Nan, Jorhat, Assum. 

102,, 237472 6hri B. Kalita, Maz., Jorttat, Assant. 

 243866 Shni Keyhon Chung, l4az. Iagaland. 

 243406 Shri Indra Bahadur, Vate f  Kohima, Naga1n. 

 237278 Shri B.N. 14azuindar, Painter E5.'I 9  Dimapur, 

Nagaland, 
 237303 Shrj N.K. GOsvami, Painter Es..fl, D1inap, 

Naga 
 238140 ShnI L. Barñah, B1ac4 S'nit 	(8K) Jothat, Assam 

Contd,,,p/ 5. 



118. 238016 ShrI K.P. Pilial, Fitter HS,II, Kerela, 

119, 220335 Shri LV. Gopinathafl, Kiect (SKI Kerela. 

 238268 Shri S. Karirn V/Man, Andhra Pradesh. 

 243903 Shri B.K. Dutta, Mate, blest Bengal. 

3.22. 239892 Shri LX. Dainodaran Nair, PGM(SK), Kerela, 

123, 208188 Skn'i. Motilal Mahato, i4az. 

124. 220308 Shri Erinda Patra, VMan , Orrissa. 

1250 243899 SbriB.B. Sonar, Mate, Nepal. 

126. 238015 Shri D. Robi, fitter Pipe (BK) Kerela. 

127, 243733 Shri NiiinWa Cbanda,OM (SK) West Bengal. 

 220075 Shri R. P. Yadav, FGM (BK), Bihar. 

 243516 Shri Rainananda bin gh, Yadav, Maz. Bibar. 

10, 220051 Shri Sant Baj FOM (8K) 	.P. 

 237856 Shri Kailash Prasad, Fitter BS..II, Bihar. 

 243626 ShrI Bri3nandafl MahatO, Maz, Bihar. 

 237882 Shri Jainatb Koiri, V/Man, U.P. 

\134, 238355 ShrI Mon BahadurThapa, y/Man, Nepal. 

\iss. 220115 Shri Mababir Das, Chow, Bibar. 

\fy 1  

it," 
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108. 238360 Shri Nageth Baruah, Carpt( BK), Dibrugarh, Assatu. 

109, 243527 Shri E.R. Marak, Maz. Guwahati, Assaflh. 

 243525 $}IDi Jatan Mazumder, Luinding, Assafl. 

 243526 Shri Lalit Bora, !4az. Jorbat, Assarn. 

 243794 Shri Shiben Pai1, Maz. Din apur, Nagaland. 

123. 243791 Shri Itnan Bahadur, Maz., Rex gapahar, Nagaland. 

114, 24371 Shri R. S. Prem. 5/Wala, Manipur. 

 243662 Shrlrnati But Itra Doom, S/4a1a, Siichar, Assain. 

 243512 Shri P.K. Dey, glect, Assain. 

117, 9taM 243844 	Shri DL Boruah, Maz.- As8&fl. 

COntd. • 
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136, 220109 Sbrl Rain Giriah,RariZOfl, Chow. tl.P. 

242529 Shri Inderdeo Mistry, Maz. Bihar. 

237925 " 	 Satya Narayan 8th, FGM (K) , Bihar. 

255608 " 	
G. Ramaish, FOM (8K), AMhra Pradeab. 

140.tMail238014 Shri A.G. Matthew, Pipe Fitter (8K), KeraJa. 

237888 81u1i T.M. Babukutty, Fitter 118-I19 Kerela. 

222074 Shri Ram Sank, V/Man, Bibar. 

143, 237212 ShnI. La]. Babadur Bbagat, V/Man, Bibar. 

237890 Shri Rain Satan Yadav, Mate, U.?. 

237990 SIni Basant Shaw, Nate, Bihar. 

238292 Shri Udesb Ram, Mate U.P. 

237928 K. Radhakrishflafl flair, FGM (8K), KerO].a. 

220064 Shni Sbivcband Koiri, Mate, Bibar. 

238238 Shni 3ak1iram, Mate U.P. 

237878 Shri Ran Prasad thaw. V/Man, U.P. 

238363 Shri Saheed ilazan, Mate, U.?. 

238141 Shri Rain Daur Koini, V/Man, U.?. 

242609 Shri flagina Prasad, Plumber, Bihar. 

237019 Shri Brinthi].al Yadav, V/Nan, Bihar. 

243797 Shri Subbacar Chowdhury, Chow. Bibar. 

238365 ShrI Karna Bahadur, V/Man, Nepal. 

1860 238519 Shni Rain Roop Kairl, Mate, U.P. 

237897 Shni S. Fransie, V/Man, TaiU ITMu. 

158 0  362396 Shni M. A. Gharma, Mate , Nepal. 

159, 238359 Shni Dli Bahadur, Mate , !epal. 

169. 238386 Shri C. GOpi V/Man Kerela. 

161. 265374 Shri Saikb Mastan FGM (5K) ktdhra Pradesh. 

362, 243487 Shri Tuishi Reddy, Maz. Andhara Prasesh. 

16:3, 238434 Shni Rjrt].ai Sharna, Uaz. Nepal. 

164. 220113 Shri Ganga Bahad.ur, Chow. iTepa].. 
Contd. .. .1/7. 
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'\ 165, 243518 Shri Kheinlal Sharina, Naz. Nepal. 

1664. 243730 

167.,. 237962 

168.. 243749 

169., 237868 

243519 

243724 

243571 

243615 

174• 220054 

175. 263650 

Shri M. .Para'uraian, Max. Thrnil liadu. 

Shri. Pandhu Naik, V/Man,, Orrisea. 

Shri Bir Bahadur. Murya, Eeet (8I) TY.P. 

Shri CjiandreswarSinrh, M (8K), Bihar. 

Shri Abhlrarn Das, FGM (SK),.Bibar. 

Shri Sanat Kr. Mondal MTD-It, vest Bengal. 

Shri Subasb Chand 1 oiri, Maz, U. P. 

Shri Nanda Kishor Mabato, Mate, U.P. 

Shri Deonath Singh, FGM (Sic), U .P. 

S!ri Co Sukwttar, V/Man Tamil Nadu. 

176, 243514 Shrl .Dhan Bahádur Gurung, Maz. Nepal. 

177. 228925 Shri I. P. iOsbi, MTD., Nepal 

178., 220102 8hri Besh Bahadur, Chow, Nepal. 

179. 237493 ShrI P.?. Singh. Plumber, U.'. 

180. 4  237484 Shri Md. *kizi. Iiamid, V/Man 1 ihar, 

943904 Siwi 3, Pradhan, Maz. Oriasa. 

237292 Shri aInayan Koiri,, Pipe fitter, IL?. 

238362 Shri ?ardesbi, Mate U.P. 

237931 Shri ChaRnan Lal, Mate, U.P. 

P.20067 Shri B. C. Twar1, Mate, U. P. 

238491 Shri P.G. Patil, P(fl4 (Sic) Maharastra. 

220272 Shri Harinder icumar, V/Man, U. P. 

242616 Shri Keshorain Icedal, Mate , Nepal 

237993 Shri Rharithande Kori, Mate, U.P. 

243600 Shri Assaxnu Tanti, Maz. Onissa. 

238138 Shrt Chandra Raak, Maz. Bihar. 

255608 Shni L.P. Shah, Veh/rech. IL!. 

193, 220315 Shri Ham SaRal ahato,.V/}an, Bihar. 

194. 237991 Shri Achelal, Mate, U.?. 
Oontd..P/8. 
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 243518 Sbrl Jay Prakash, Har1an, Maz. Bihar. 

 243742 Shri 8. I. Mondal q 	.ect (8K), west Bengal. 

197 220213 3hrj 13a1it Ram s  Mate 9  Lilhar. 

198, 310013 Sr1 Satyanarayen Das.. Mate, r&bar. 

1990  238142. Shri &ipahi 2racad, ?ato, Bihar. 

200. 238008 Skin Motithand Koini, Mate, U.?. 

201, 243898 Shri Raj ash Kr. Khati, Maz. Uest Bengal. 

 243503 Shri Maraft Na}iato, Maz. Lihan. 

 243750 Shri Sheo Fr. Prcsad, Maz. DILhare 

 238006 Shri B.D. Salmi, C/.ict. Bihar. 

 237220 Shni R. P. Nahato, I/Repairer, l3ihar. 

 238134 3hni Md. Maqbu1, FOM (8K), Bihar. 

 243531 SkiTI Rain aarup Monda]. FOM (8K) ilepal. 

 237851 Shni S.K. Nair l, Oh/Refg/Mecb, Korala. 

 243729 Sr1 0. 1 Vargbese, Haa, 1ere1a. 

 287997 Shri Shivpujan Singh, Iate, U. P. 

2110 224462 Skirt Bahar Yadav, Mate, Bihar. 

(212) 222. 243432 Skirt Bhivnuni, Fate, U.?. 

 468512 Skirt Piju ski Fanti Bose, Yate s  test Bengal. 

 237992 Skirt Jogender Prasad, Nate, Bihar. 

 237855 Skirt Som Bahadur I1ate, Nepal. 

 243412 Skirt Chandesyar Rain, Faz, F3ihar. 

217, 243499 Shri Sukdev Shaw. Maz. Bihar. 

 243787 Yhri &zresb Rain, Maz. U.P. 

 23141 Shri Jawat Khan, Mason, Bihar.. 

 243784 Skirt Bn1irai Sbarma, Carpt (eK) flihar. 

 237877 Skirt Rainntb Rájbakiar, Fate, U.?. 

222, 238133 Skirt Yd. 1arnid iTo.  2. Nate, Bihar. 

237626 Skirt Akunaddin, Mate, Bihar. 

220282 Shri Prernial Magar, Nate, Nepal. 

225, 231876 Skirt Wakil Khan, Mate, U.P. 
Contd. .P/9. 
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226. 237884 Shri Garjaii, Mate, U.P. 

7972 Shri Kesh Bahadur,Thapa, Mate, Nepal. 

Shri Glnlraj Purl, Mate , Nea1. 

Shri Kashirain, Nate, Nepal. 

Shri Udal Naik, Mason (8K) Onlssa. 

Shri Babulal Doom, S/va].a, 1LP, 

Shri Kishorl Das, Nate, Bihar., 

Skin R.A. Sharma, Carpt HS-11, Bihar. 

Shri Premckiand, Nate, U.P. 

Shri Laichand, Mason (8K) , U.P. 

Shni N. C. Kar, Maz. West Bengal. 

Shri 3eroml Ellas Clane, Maz. Kerela. 

238212 Shri Basant Tant,Mate, Orissa. 

 238145 Shri Nukhu Harijan, Mate, U.P, 

240, 243490 Shri Surja Bahadur, Naz. Nepal, 

24].. 243812n Shri Earn Niwas Das, Maz. U.P. 

 243661 aun Shivnath Doom, S/wala 	Bihar. 

 243758 ShrI Suresh .rasad, Maz. Blhar. 

 243769 Skin 3ult Prasad, Mate, U.P. 

245, 243781 ShnI I). Gajanand, Maz. Thinil Nadu. 

 243491 Shri 1 anlchand, Naz. 15.?. 

 243489. Shnl Jagadhani Yaday. Máz. U. P. 

 243766 Skin S. Pandlyan, Maz. Tainf 1 Nadu. 

 243757 Shri Rambachan. Maz. U.P. 

 243600 Shri Rajndin Balmiki, 8/wala, U.P. 

 238023 Shri LB, Ram Thapa, Ftr-Pipe, 'Nepal. 

 238216 Shri Manager Ansani, Mete, Bihar. 

 220118 ShrI Khun Biahadur, Mate, Nepal. 

2540 243734 Shri Rajendra Prasad, Elect (BK), Gorakhpur, 
U.P. 

. 	. 	Contd...P/].O. 
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2559 237181 Shri Barn Balak Mahato, I1ect-81C, Bihar., 

256. 243484 Shri Ashutosh Chanda, Lect-8K, West Bengal. 

2179  238489 Shri Rainchandra Sahare, V/Man, Naherastra. 

zx2$48x 
258. 2:38215 

259 220076 

260. 220114 

261.. 220068. 

262, 243578 

kZk 
Shri Birendar Singh, P. H 0 9  Bihar. 

Shri Nanak Yaday, Chow ,U.?. 

Shri Chandra R: Bhan Sharina, FGM 9  U.P. 

Shri R.S. Singb, Mate, Bihap. 

Shri Birsen 5ingh, N/Reader, Bibar. 

 243407 Shri Raniath Sutradhar, Carp(SK), Bihar. 

 220255 Shri K. Rae, Mate, Andhara Pradesh. 

265, 238217. Shri M61 D. Sharma, Mate s  U.?. 

 ,243788 Shri Nathuni Prasad, Maz. ,tT.P. 

 243902 Shri S.D. Nath, Nate, West Bengal. 

268e, 237872e, Shri Joglndez, Mistri, Carp-. HS-I, Motihari, Bihart 

 238222 Shri M.?, Biswakarma, Black smith HS.IIT, Gaya, 

ihar, 
•1 

 243580 Shri Non Bahadur, Cane Weaver, Nepal. 

271, 237869 Shri Gorath Prasad, 	h/8tr1nger, Gorakhpur, U.P. 

2720  237870 Shri SMvji Bharti, Ch/Stringer, Rohtash, Bihar. 

273w 243790 ShrI B.B. Chetri,. Carp Sic, Isma, West Nepal. 

274k 243521 Shri TiXt  Rao, Karp (Sic), 'Srikakulam, ii1dhra 
Pradesh. 

• 215. 237401 Shri P.N. 4ishra, Mate, Chapra, Blhar. 

276. 2379209 Shri Rameswai Kurmi, Mate, Gonda, ti.?. 
277, 220275 shri Bhadaj. Rain, Mate, Chapra, Bihar, 

 220152 Shri Satya Deo Rajbhar, Mate., M, U.?. 

 220050 Shrl Changur Yadav, Nate, Man., U.p. 

280., 243526, Shri Tara Rajbhar, Naz. Gazipur,U.p. 

281. 243523 Shri Gajen Tanti, Mz. O1tssa. 

282, 243559 Shri Panburu Tanti, Maz. Kalahandi, Orissa. 

Contd,...P/U,, 
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283. 243497. Shri Ra3efldar Yadav, Maz. , Azaiflgarb, U.P. 

284, 243803 Shri Raja Barn Harijan, Maz, GorakhPur, U.?. 

25. 243814  ShrI. Bajendar Sharina, I4az, Motihari, Bibar 

 220158 Shri ValJit Rajbbar, Chow, I4ini, U.P. 

 
220153 Sb.rI Ramarlarid Koiri, Chow., lieu, U.P. 

288, 
220065 S)iri Basheed Hazan, Chow., Mini, U.P. 

• 	 / 	289. 220049 Shri Bansbi].a]. iairi, Chow., Man, U.P. 

290, 220154 Shri !4aiji Rajbhar, Chow, Mat, U.P. 

 221488 Shri Damal'i Rain, Chow., Balia, U.P 

 220122 ShrI Kill BJiadnr, Chow. Nepal. 

 220195 Shri American Pradad, Chow., GoraichpUr, U.P. 

 
22018 ShrI Kliem Bahadur, Chow. Nepal. 

 429x 243793 	Shri G.N. Rao, Safaiwala, SrikakO1afl 
Andhra Pradesh. 

2916 
 

220350 Shri R. Shamnugam, lOin, Támil Nadu. 

Now all are serving in the office of the G.E. 868 EWS 

do. 99 A.P.O. 

-AND 

Union of India & others 

Respondents. 

Contd., .P/32. 
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1.Details. of.. thl Applicants : 

1) Name of. the applicant :- 243506 Shri Krishna Sinha. 

ii) Designation & Office 

in which employed 

& 295. Others. 

:- Electrician lis-Il 

Office of the G.E. 868 

E.W.S. do. 99 .P.O. 

2. Particujars of Respondents : — 

1) Name and/or designation : 1. Union of India 

of the Respondents. 	 represented by the 

Secretary Defence, 

Govt. of India, New 

Delhi 

he Garrison Engineer 

868 LW.S. dO. 99 .APO. 

3. The Garrison 1gineer. 

869 E.W.°S, dO. 99 .APO.- 

3. Particulars of the Order against 

which application is made 

1) The application is made for non-implementation of 

(1) Memo No. 20014/3/83...E-IV Govt. of Ifldia, Ministry 

of Expenditure, New Delhi and O.M. No. 4(19)/83/D, 

Civil-I dated 11.1,84. regarding payment of S.D. A. 

(Special Duty allowances) for civilian employeag. 

ii) NOn.4mplementatjon of Scheme of H.R.A, (House Rent 

Allowances) at the rate of 15% pei'cènt on the monthly 

Salary as per circular No, 11013/2/86..3..II(B) dated 

2391986 issued by the Government of India Ministey 

of Finance (Department of Expenditure) New Delhi 

and Honlble Central Administrative Tribunal Gauhati 

Oontd.., .P/13. 
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Bench Cast 1o.O.A. 4P/91 Judgonent and Order 

dated 26.11,93. 

• 	 iii) Non inpiernentation of Scheme of Scheme of Special 

compensatory (Rerote locality) lowanccs to Defence 

Department CIvilian employees as per Letter No. 

• 	 •1607/B/ RQ 3 Corps (A,) 0/0. 99 APO. issued by 

the under Secretary, (Defence)to the Govt. of India 

and as per Govt. ofndia, !Unistry of Defence,. 

New Delhi letter No. R137269/AG/PS3(a)/165/B(Pay)/ 

Services) dated 31,1,95. 

iv) ron inpiementatlon of Schoo of lIold Scrtice 

concossions to civilianeviployecs of )cfence Service 

contained in letter NO, 167 9/O4 (Civ) (d) dated 

25th april 1994. 

Jurisdiction of the riina 

The applicants further declare that the subject matter 

is within the jurisdictIon of the Tribunal. 

i4riitation: 

The applicants further declares that the application 

is within the limItation prescribed in Section 9. 1 of j 

the Administrative ?ribunel AOt, 19R5. 

1acts o.Lthe Case.: 

The facts of the Case in brief are given below :- 

6.1.That your humble applicants are all Indian Citizon as 

such they are entitled to all the right and privileges 

gauranted under the Constitution of India All, The 

applicants belong to group C and they are serving tt the 

Contd....p/14. 
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Defence department as civUlan employees since a 

long time. Some are working since 1963, some are 

from 1964, some are from 1981 9  some are from 1987 
NK 

onwards. 

• 	 . 0 

	 6.2. That the applicants No..]. to 117 are troll inside North 

Eastern region and they are serving in different 

cppacitie.s as Central Govto employees in Naga]..and 

• under the Office of GE 868 EWS 99 .A.P.O. since 

long time. They are serving as E].ectrician, WReader, 

• 	 Carpenter, Fitter, V/Man, .FGN, Pipe fitter , Plumber, 

Mate, Mazdoor, Charge Electrician, Refg. Mechanic 

and Sáfaiwala etc. In fact they are serving in 

different capacity as Central Government employee 

in Nagaland. in the Office of the G.E. 868 EWS C/O. 

99 A.P.O. from different dates from 1963 onwards. 
• 	 ____ 

6.3. That under the Central Government vapiors orders, 

memos, circulars, the civilian eaplOyes serving 

in Defence department in Naga].and are eligible,  per 

certain benefits for iriolving risk of life along 

.. 

Contd. . .P/15, 
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Defence department as civilian employees since a 

iong time. Some are woiking since 1963, some are 

from 1964 9  some are from 1981, some are from 1987 

Onwards. 

602. That the applicants No. 1 to 117 are from inside 

North Eastern region and they are serving in 

d1_ff6ht4ac1ties as Citra1 Govte employees 

in Nagaland under the Office of GE 68 EWS 

99 A.P.O. since long time. The applicants No. 116 

to 296 are from outside 

are ost1y resident of Bibar, U. P., Andhra Pradesh 

Kerala, Tamil Na&i, West BengaL i In fact these 

applicants belongs to different parts of 1fldia 

excluding North eastern region. They were originally 

appointed in the Office of GE Panagarh, GE (West) 

Delhi Cantt., GE (A/F) Hasimara, GE Leh Ladhak 

856 EWS, ESD Kankinara. They have been transferred 

from their original po Sting to the different places 

of Ifld1a, Now tthey are serving as Electrician, 

)t/Reader, Carpenter, Fitter, V/Man, F(M, Pipe fitter 

Plumber, Mate, )lazdoor, Charge Electrician, Ref. 

Mechanic, and S/wala etc. In fact they are Serving 
in different capacity as Central Government employee 

In Nagaland. in theOffice of the G.E. 868 EWS do. 

99 A.P.O. from different dates from 1963onwards. 

6.3. That under the Central Government Various orders, 

memos, .circulars, the CiVilian.mployee serving In 

Defence department In Nagaland are eligible per 

certain benefits for involving risk of life along 

Contd. ... p/15. 
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* 	 with Armed Forces.. These elvilian employees finally 

entitled to the following benefits s- 	- 

1. S.D.A. (Special Thity allowances) under the Defence 

Ministry Offico Memorandum GM BI, 4(29)/83/D, New 
Delhi 

dated 11.1.84 and 1inance Ministry Memo No. 

2OO14//83..Bi.iv GOVt. of India, Ministry of 

xpenditure, New e1hi, (Mn'esure-I). 

it) H.R.A. (flóuse Rent Uowances) at the rate of 15% 

percent on the monthly Salary as per circular No. 

11ol3/2/86-J..II (B) 23.9.86 issued by the Government 

of Thdia Ministry of. Finance (Department of Rzpenditure 

New Delhi the 23rd September 1986 (Iinnexure-2) and 

O.A. No. 48/91 3Udgement and Order dated 26.11.93. 

(nnexare -2 (1)0 

Special Compensatory (Remote locality) Allowance to 

Defence department Civilian employee as per letter 

No. 16037/E/2 EQ 3 CoriS (a) c/o. 99 A.P.O. iUd 

by the Under Secretary (Defence) to the Govt of India 

(nneire3) and as per Govt. of 1ndia, Ministry of 

Defence New Delhi Letter No. //37269/ifl/pS3(a)/165/ 

D/(Pay)/Services dated 311-95 (Anneznre..'S(i) ). 

iie1d service concessions to the civilian employee 

of Defence service vide letter No. 16729/004(Ci)(d) 

26th April 1994 issued by the Director (NP) Org 4 (Civ) 
- -- -• - - 

(4) for *djutont General Army Head Quarter, New Delhi. 

(Annexare..4) 

6.4. That the appl1cs being civilian Defence employees 
I. 

Ontd.,,P/16. 
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serving in Nagaland which is B CMss 'ity are eligible 

for the above benefits but uptill now these benefits 

not being entended to the applicants by the anthoriti 

es nit there by respondents have deprived the z 

applicants from legitimate dues and as such they 

. have filed this joint application before this 

Hofl'ble Tribunal seeking justice. 

6.5. That your applicants have all India tranfer liability 

which is one of the condition for granting S.D.A. 

(Special Duty allowances) to Central Government 

civilian employees. 	 - 

flnexure,5 is the photocopy of the Office Meniorandwn 

issued by the Joint Secretary the Govt., of India. 

6.6. That your, applicants ba'zing failed to obtain the 

benefits mentioned above inspite of their reapeated 

requests both oral and in writing. The applicants 

are compelled to file a suit in the Court' of 

Deputy Comniiaaioner (Judicial) DLmapur, Nagaland. 

6.7. That your applicants along with other numbering 847 

filed a CIvil, suit No.265/89 against the Union of 

India and others before the Deputy COnissioner (4*1 

(Judicial) Nagaland Dlmapur praying for decree for pay-

ment of S.D.A. HJLA., Bpecial Compensatory allowances 

(Remóte locality) allowances. The suit was contested 

by the Union of India and others. In the said suit the 

the defendents took a plea that the court of Deputy 

Commissioner (Judicial) has no aithOrity to adjudicate 

the above allowanke oC Central Government employees 

COntd.... .P/', 
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and the Case is to be dealt uith by the Central Mdininiotrative 

Tribunal Gauhati. Bench at Guwah ti. The Deputy Commiasionar 

decr..ed that Suit vida 3ULgOsent and Order dated 19.12.94 

giving a dicction to union of India and Others to pay Spec'ial 

Duty A1.3.o,.ancee Special ConErnsatory (Rinote Locality Allowaros), 

Houae Rant alloisances by the RospondenLo. *a$Sckxi1u 

Annoxure-'6 is the photocopy of 3udgament and order 

dated 19.12.94 pa. sad by the Deputy Commissioner (3udicial) 

NagaLnd Oloapur in Civil Suit No. 255 of 1989. 

6.8 	That inspite of the aforesaid decree the respondents 

are not paying the decreotz'l amount to the upplicfltS raising 

a point that the said LecteC being a rul3.ity h3ving no j.Jris- 

diction to pass the decree by entcthS.nifl the Siit the Respondents 

are not bound to i*plsmeflt the illegal dacras and tie such the 

raspondento are not bound to pay tho cbovo financial bonefite to 

the epplicn-nts hence they have filod this Original Appltcatiofl 

before the ion'blC Tribunal praying for granting the eboVC benafits 

" 	to the applicants. The appliccYnts are not doinc to execute the 

Suit 
Decree passed in Cjvil c*e No. 255/89 of the Daputy ComiSSiOflOr 

o 
b. 	(3) Paal3flc1. 

609 	
That your applicants begs to atat.e thaty they having 

fulfillCd u.Ll the terms and conditiOnS of S.O.A., H.R,A., 

special CononaatOrY (Remote Locality Al3OblanCe), f.iald 

Allot&3flCO3 Lnd othet olloflCøS as admissible as C0ntra]. 

Govarrwflaflt Employees serving at north Eastern Region particularlY 

in N&land, they are entitled to above mentioned benefits. 
ft 

Contd.. .P/18 
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and the Case is to be dealt with by the Central 

Administrative Trftxna1 Gaithati Bench at Guwahati. 

• The Deputy Commissioner decreed the suit vide 

• Judgont andrder datet 19.12.94 giving a direction 

to UnIon of India and others to pay Special Duty 

Allowances Special Compensatory (Remote Locality 

allowances), Rouse Rent allowances by the Respondents. 

• 	nnexre-6 is the photocopy of judgment and order 

dated 19.12.94 passed by the Deputy Commissioner 

(Judicial) Nagaland Dimapur In CiVil Suit No. 255 of 

1989.. 

60. That inspite of the aforesaid decree the respondents 

are not paying the decreetal amount to the applIcants 

. raising a point that the said decree being a Nullity 

having no jurisdiction to pass the decree by entertai 
- 

fling the Suit the Respondents are not bound to 

implement the illegal decree and as such the respondent 

are not bound to pay the above financial benefits to 

øtr xt$ \D1 

	

	
the applicants hence they have filed this original 

applIcation before the Ron' le Tribunal praying for 
t• 	5 . 	 granting the above benefits to the applicant 

That your 4iicats bags to state that they having 

ZW.tilled all the terms and conditions of S.D.A. 	, 

I{.R.A. Special Compensatory (Remote locality allowance 

field allowances and other allOwances as admissible 

as Central Govt. employees serving at North Eastern 

Region particularly in Nagaland' they are entItled to 

the above mentioned benefits. 
Contd. . . .P/18. 
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&eliefs !btfor.: 

Under the facts and circumstances narrated 

above It is prayed that the Lionfbie Trlbunal nay be 

pleased to direct the x'espondents partit ularly Garrison 

1ngIneer, 868 & 869!J8 Dlinápur Uagaland to pay the 

following financial benefits : 

S.D. A. as per Herno No, 20Ol4/3/83-iv Govt of India 

1inistry of expendIture, !ow Delhi and OH No. 4(19)183/ 

D New Delhi dated 14th Dec. 1983 with effect from 

Nobember 1983. 

Il. 7(. It, as per circular To.. 11013/2/86..E.11(B) issued 

by Govt of India 1Inintr7 of Pinanee (Department of 

EXpendIture) New Delhi 23rd Sept 1986 and lton'ble 

Central AdministratIve Tribunal Gatthati Bench O.A. No. 

48/91 judgment and order dated 26.11.93 with effect 

from September, 1986. 

Special Compensatory (Remote locality) allowance 

as per letter No. 16037/WA2 IIQ 3 Corps (A) dO. 99 PQ* 

issued by the Under Secretary (Defence) to the GOvt. 

of India and as per Govt. of India, !inIstry of Defence 

New Delhi letter No. B/37269/AG/P83(a)/165/D/(pay)/ 

Serjce dated 31.1.95. 
-- -- 

Field service concessions vide letter ITo. 16729/GG4 (civ) 

(d) dated 25th April 1994 issued by the Director (Mi') 

Org4 (Civ) (d) for adjutant General, Army Head Quarter, 

flew Delhi. 

To pay the costs of the Case to the applicants. 

That arW other relief or reliefs that may be entitled 

to the applicants. 

Coritd. . ./19. 
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8. 	QQunpaid 1ea?roy1sions: 

3. For that the applicants being civilian employees 

servingin Naga1nd and being attached to Armed Forces 

are entitled to all the financial Benefits mentioned 

above under the various Schemes, letters, circular 

etc. 

- 	 9. 	Details of remedies ehausted : 

That the applicants declare that they have availed of 

all the remedies available to them under the service 

• 	 rules etc. 

100 	Hatter not Pding with gM Court etc. 

The applicants further declare that the matter 

regarding which this application has been made is 

not pending before any Court of law or any authority 

or any other Bench of the Tribunal. 

3.1. • Particulars of the Bank Draft/I.P0. in respect of 

35p1icat1on fee_:- 

1. Number of I.P.0. 	S.,7 S  

2 Name of issuing Post Office :- 

30 Date of issue of I.P.0. :- 	-' 

4 P.O. at which pable:-  

Details of Index : 

In Index in duplicate containing the details of the 
documents to be relied upon is enclosed. 

List of enclosure :- As per Index. 

Neet Verification /p-20. 
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NO. 11 013/2/0_E..]1( 
;0VI:NT OF IND IA • 	ST7tY OF 

/ 	 F(Departmejt of Exp'ndlture) 

New-Delhi the 23ru Se?tember 1986. 

0FFIc 
Sub + !ecornmendationa of the Fourt Pay Commission .Declsioiia 

of the Covernment relating to grant of Comenstory(City) -. 

- 	& rouse Rent' Allowances to Central Government Emloyee. 

The undcrai1ned is directed to say that,conse'quet upcn 
the fiecislons taken by the Government on the recommendations of 
the Fourth Pay Commission relating to the above mentioned allowariceL 
vi*.i'e ts l'linistry'a Resolution No.14(1)/1C/86 dtd, 13th ttewbe' 
196,th President IS p]eaad to decide that in moüification of 

this Vinistry O.M.1qo.F.2(37)-E-II(B)/64 dated 27-11.19C5 as 
amere,. from time to time for Cothpensatory(city) and House Rent 
Allow.nccs to Central Government etnplyeis shall,be admisible at 
the following rate's. 

cPtYCATCRYJCITY) AT LO.ANC3 - 
Pay h..fl1C 	

Amount of C.C.A. in class of cities (bts!c ?aY).' 
Iftij p , m 

'A 	 fl-I 	- 	13-2 
Below R;.950 	 30 	 25 	20 
F..950na above but below . 1 500 	45 	 35 	20 
F.15CC• and above but belowj.2000 75 	 50 	20 
.2000 ar.J above 	 100 	 75 	20 

Lote :- For 14 special localities,where C. 0 .A at the rat.s ap1ica- 
ble to B-2 class city are bein, pali freh nrdera ull" ,  hg. 4.,.-..i 

•. 	a oiajc.* 

ertely. 

i)S1TILt,AC 	- -. 	-- 

Type of accommodation Pay range In 	Amount of H.R.A.payafl. 	In 
to which entitled revised scales Lp.m 

- 4 61 Pay for tnt- A,b-1,f3T2 C class -- - Unclas- 
ttdment. class ci- 	cities IIIed 

• 	 .- 	 - tie s,, 	- a C e' s 
2 3 . 	4 5 

750-949 150 	70 30 
950-1499, 250 	120 50 

cdCI 1500-2799 L50 	 220 100 
- 280_3 599 -- -- 600 	- - 	300 - 150 

at abcve rates shall be paid t0 all employees 
- 

(other 
than those provided with Government owned/hired accomodit Ion) with- 
out rc . uirinc them to'produce rent receipts.These e:ap1oye-s shsll 

Cont . to P.? 

4 



I 

V. 

V 	 V  _ bnEd...2 

ho...ver, be required to furnjh a certifjc.,te to the eflrct thea 
they re incurring eome expenjture on r

i Iit/contrjbutinr, towarda • 	
H.R.A. at above rates vhii1 also be !aid to Covej. 

fLjilye living In their o 	
houses suhjct to their fullArhing certif1c 	that they 3C Pa)'Ina/contrlbutinC towards house or 

nror.rty tx 'or maintennnce of the house, 

• 

• 3. 	
Where H.R.A. at 15 percent of pay has been 1løtcj wider 

secIa1 orders, the same sha 
and 0-2 	

ll be riven C athnlasibje In A,Bj... Citje*, In 	
other cases covere4 by special oer I HRA 

sgall be admissible at 
the rate in C class cities, in both these ca 	there shall 'be' rio upper pay limit 

for payment of HF1A, , 	
The other condition at present op1cble 

for p rk)n1 of H'A in 	
of hsaring of accol:IOdatjori zn other c5teofi 

Cofltinup to be aPplicable 	 holl  
5. 	

Pay for. the purpose of these orders, will bepay' as defi n ed in F.R.9(21) (a) (i). In the 
CSSE' oi persons who LontiflUC 

to Jraw pay in the scales of pay, which prevailed prior to 1,1.19CC it will include in add l t1on to pay in the ?re-revispa. pay, dearp5 allowance  Ad-hoe u 	 Additlorial Llearness AllbtV,a,Ice, A and 
Interim Relief appropriate to that 

Py. 541 flIS5jbl under crdera in existence on  
C 	

31-121985 	
V 	

V 	 V . 	These orers 	
V shall be Cffecjve from 1-10-1986. 

For th period from 1-11986 to 30-9-1986 the above 
Cllo 	will b 	at 

the existine rates on the nat1on1 pay in the 
rr-rx revised scale. 	

V 7. 	These ordp3 wjuj Opply to CiVilian employee5 of the 
V 

Central Coverment belonj 	to Croupa ,Bi , C & '. Ofl1VVYV. The x or 	•;111 SISO 
apply to 'the Group '0" 'C' & 'Ti' civil enoyees 

paid from the 1..efence Service's EstImates. in 
retard to Arl!Jed Forcss lersonnel 

and Railway employees, Se'pJ'te order5 will be issued 
by the I1in1stry of Defence tind Depurtaeflt of 

resLectvely 	 V 

P., 	In Co far 3 3 the 	servjn 6  In the inlja i.uIt and /'cCcunL. 'Jepartent are concerned this order' Vj 	
after runzul- tOtion with the comptroller and Auditor 

Cen,(a1 of Ind1, 9. 	Hiu,fj 
vt'rsion of the order is attachcid,, 

V 	

( 

 

lie Po Virr. 	) 
Join Se'cretry to the Gove,lient ci india 

I1 l'Jr.Jtrjec arid 
bepartment of the C over,t of India ic. is per aifitrJbution list. 

Copy 	
r\rced to C&AC and UPSC etc.(wjth 

Uu 1 iuber of s 

	

CoIc5) Ls per Standard endorsement 
i1t, 	 V 

-'V 

ti 



.' 

' 

r 	. 	G -' v rfl 	nt 	f mu' Ly 	c1cJ Survy f ml' 
<, 

	

	h'rin.h.. L n 
C'1cutt-16.. 

	

No. 14017(1)/83-3(k - A) 	-Z7 'S 

	

Sub:- Hou 	.ont A11 - w'nca circu - r 

Datad the 	L3C 

A cay ci thc ttini5try cf Fin'nc - 	o 	xn.- itur 
0.I.Ni. (i) 110I5/'.i/8t'-.1I(L)/87 .'t. 13.11.87, rJco1ved 
frar ha Vinistry of •Stocl - n - . lans, D:'.artrnt of I .inas, 
Nw D 'ihi un!ar thoir Ltr he. 2I.,'17/87.-I  F dt. 1tJnury 
is I :rnrda- for .inf:rr:tin an nac-ssary acU. .n. 

jj 

A 4rinistr - tiv If ficar 
for Diroct:r •(Ar..inistr:.jci) 

Dy.Na. 51/3188 

The undarsi'na' 3  is ciractoci to rafor t' ' - ara. •t of As Ministry, 
Office I.ac.oronur. of avon nurhor 'at'19.2.87 rin•cntr'1 
Givarru-'ont oro °yeos1or.-inc' ti Grou'T'C' nd 'D' 	ao 
'ar' 1 of O.M. of ovn nur±ar datect,,22.5.19O7 r - ring cori1 
Govornrar- : or1oyoas 	lonc'Tho t. (,rou 'A' on the 5u1n'ta 
ahov 	to sy that conseunt uoon fix'ti'nof1atxif 
lioonco foe for_rosirnti31 ccr o:t 	urc:rr1ovcr:nt 

cur 	vrThrs ry ur n . v).or:znt (Dir.ctrat, 
'1 Estto) O..t...Jo. 12033/(1)/C5-P - 1,lli(i) 1ta" 7.8.1987, tho 
the Projj" it is - 12o5or' 	l:, ci - o thrt entra1  
bolor. - jno tc Grow: 'A' 'E' 'C' 	'D' t', .- kjn in v ic'us c1:if.: 
c:tis 'Fr' uncl - ssjfj.r' '1oc:s'-i11 b 
in ). iou of Fent Fr 	c.uchU in s und:r: - 

(1) Ano 	 . unt char-e as ljconce for 
as fixo'i in toris of tinistry of Urban D.vo1orj-t. 
(Ditectoroto of Est - t)'s above ,:nti.nod0.t4 dtei 

98 and 	 0 

(ii)House Rant A11ow'nca - drjssjb10 t' c';rras ondtn 
otoyesIn thtc1ossif& 	city/urc1ossifi' 1aco 

in torcs of 'r," tinistry's 0.1. 1',3.11013/2/ 
86-C-I1(B) 	

Lo1_.ihi
fa- c2ntr1 Govcrnrnt 

oloas'barj'jry"to Gruos 1 [i 'C' and '0' and 'xro 
I of- O.t.No. 110Z3/2/3-E.Ii(C) dto 	.3 19 - f7 fo 
Cantr - 1 Govornnont erployaos bo1ngin 	ru -A., 

0thr terp.s on1conjtj-'ns for o': issibflity of cu'D:'5a1ir in 
liou 'f rnt frao cc:: r. otin inicrto in this Vinistr''s ofico 
!o'r.nur "ot:. 19.2.ELon' 22,5.7 ra.oin the sa:.Q. 

Thasa 	 of ct?or 1.7.87. 
<. So for 35 parsons sorvin in th Indian Au'- . and Ac counts r).t:. 
ore concei-na, those orars issue aftar cnsult 	n with contr.11r 
3r Auditar Gorir1 of Ini., 

Sinha 
tkL/- 	 Dirocti 



I 	It 

,.11II 	iIiILttI I . 	jJL 	 •)tI.IhttI 	. 	t.t.I'.'I 

- 

	

tlii.ifla 	AtpCati0 	No. 4 	of 11 

Ujw Lo of oui°r : 	
the 26Lh cJy 	f 	v.inber 1993. 

5hi 5 •  Uaqu(t, U co-Chai r"'as 

hri U .L, 	utçjly me, 11 jiitbur (iinic'i 8L ratlue) 

Shij 1. LLk'1 ho .iuU 10 ay .ux(41) OLI t it I III , 

	

G rou' 'C 	'U' ItIII)iOyO°S 
1't0t in Iho 

uti jLC 01 1ttt utoctor, 

	

Gt10 cI 5 uv 	of nJi a, 

U I0 iL ion I'iO I utt 3j I 3(Ui, U j\ U 

	

U Lt i'cL 	oiii, 	01t 	 . . . . b 
pç)1iCU 

	

IJy 	 Shi 	N .1 • 1 
- 

	

1 • 	I)nIOfl Of liI, thtOU)h tho 	tct':t,.OY 

10 t.h' 	' OV CVI OIttC?I t of 1 t( i 

I'1I,ti1ry of Slool. iud 1" 
of Plincop now 

	

2. 	Ittu 1)1 
1:1°r Cfltvlral, UtO1()0 Ll ISulvOy 

of lodia, 270 Ja.jahotlal N uhru coad 

C1cutta: 70" 013
ca 

	

3 • 	
1 h8 hflS)kJtY 0 Lnctot 'no'I, 

SUrVOy of l(ii3 • Urtth C asl 1 cjCtfl, 

sha ut1 r, LaitUtflkh1. Shi i10-' 

4. ThoDirector, 	
OIOICaIUV 	

of 1ndi, 

	

UpuratiOO 	
UinPUr. 

	

-. 	By Adocat° 51,ti S. A 1i, Sr. CG.5,C. bnd 

hri b.K. ChOUdhUTYs 1dd1. 

* * 4 * - - 

4 
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'&t7 

UP 	(M DC R 

iho applicants numborincj 47(rortyvan) ar3 

Group 'C' uc,d to i employees undr Lh3 QicLo 

luologicai SUrvey of India, Operatton 

at It i ma pu r, N z,a lend. 	hi. 8 a ppl ci 0 	ty • thcr u: 	Ut r 

)f.CtiOfl 19  of tho 4d!tjnjO1ratjo 	f r ~ hunul s Jit.L 1 

c iairninij Uow.i Uc'nt. I I louncu (UtP) o L u.0 	Lu 

applicublo to 1 0$ cluss citius, Lu. aL L hU rj.0 üI 

1 t4, of Lituir pay and also claim Lonjint ionjAL thu 

ruLe of 1t 	isi liou of hunt.. F rue FtcCuIoL.JjJn 
( 

They ClUiM th a t Naial d foils uithin '3 * C I i clLioo 

for thu ptirposu of UflA oud comutsa I on in lit.) u u I UI A 

2, 	lt is nrt udniLtud ficL t,h.1 t h 	pIoy.Jo:; of 

thn rA.)paI -.dOnL U j. rac to vta to are out It. 1 ad to 	0 t'ci r 

aCconIflU(lut iou In N ujo IouJ, but thoy LU) to not 	lv Un froo 

çr*uernmont ncconmodatjon. 

3 • 	Lou mod cOuntul Ir N •N • I rJkN..j lor 

Oubmits that It uas estZit) Ii shed vi cI 	j udjuuut d.tud 

31.13.1 Y90 in tJ •h .No.42(G)/09 of this bo;ch urJ uuly 

confl rnud by thu uprutnu Cauct v ido o iOu r doled Us.? .1 993 

in Clvii Appeal 140.2735/91 thaI Uaa1zjnd in Oonor.81 is 

'Li' class ci tty uind thu C ent ral Cave innent cm.ployas 

• 	 there are OnLiLlod for Lnufits of 'U' c1as cjtj5 

.....-irnted by vailous clicula r 3 und ollico 	nicL. 

PIr 1 rlkha iud out the relevant CI fic o Uno reuda. 	Ihrjs, 

• 	 8UbI)I5Slofls are not 	 by loaned Sr. 

1i' 5.. P.11. Wu have perused the 	ud.tpnLsnd iJs 

reformed to by Nr rrikha. Nagalandhàd been recoJnid 

ON 

• 	 \)ç.  

/ 	

- 



V 

/ 	 . 

' 	
( 	(•) 

p•i. 	
- 

13 	U 	ci u 	C ii i it S I t. jD iW i o 1 v jun o u r J t1tJJnui I 

OtJ(II dtUd 31 ,1tJj99tJ in J.h.14o.42(G)/U9 ruivi ulth 

uhu 5uruinn C uurt o rdor thtod 111.2 .1993 in L lull ii 	l 

140.21U5 of 1991 • rhis buinq thu OtblihuU pobiLiwl, 

ue hold that th') appliCaots uQrO Onti t- 1u 	HRA at thu 

Fato of Vat Ufl thai r pay from 1 974 to 	 onbo r 1936;   

aini the roafto r, on flat rat-u bosie 	roup uiSüly with  

U ffct V vuu 1.10,1906 purunnt to 01 itcu Mto randu 

In.1 101 /2/flC--i-1 1 (0) dated Nuu 0l!.i thu 23rd 	itun1)tL- 

i , 9'U iuS00d by the r1inI1ry or I ii.inco tti0rniiunt, 01 

IncUs (Annexurs A/i). 

A. 	 Mit-ut Ihi, fi)ation of thu IIIlh o n 

bamin cr1upLii ti ly 	thts Goi a rnoort. of 1 u Ia furitiu r 	rant-ad 

cunutaUo to G roup A, U, C and [I employ uua iii I luu of 

unt- trci 	acCunimoLon uith elfact fum 1.7.19u7 vidu 

LovuLomoni of I h&ft, Iliniitry of 1 injo:u, 	 of 

Lxpuruiiture U.M. No.11(15/4/136—t.11t.tJ)/iii  Oa Lud 13.11.197 

which re(J3 sit folious:- 

The urtuorticjn&c1 is djçoctud to r.Ifur 
to pura 1 of this Mini stry' Offico 
Mainoi- etndum of avert number, dutod 19.2.1 937 
to ardinçj C ant ral Goun rninut oin1doyoos 
bulonQlnQ to Group. 1 0, OCI and 1 0 0  and 
8130 pra 1 of 0 • l1. of Ovpn numbor, dat-nd 
22.5.1981, regarding Cootral Covoinnont 
employees bo1orving to Group 'A' on tho 
8ubject notod abova and to may that conso-
qutnt upon fixation of fiat rate of liconca 
rion for rusidontial accomothition undOr 
Central Coveinmant all over the country 

4... 	 vida Ministry of Urban Dovelopment 

Mot roctoreta of ttate)'a 0.M.o12035/ 

/95_Poi.II(V01.1II) (i), c3tod7. 1 097 0  
the PrQ8ident is ploned to dicido that 
Central Government employcus bu1ongln to 
Groups 'A', 'B', 'C' anc' '0' uorkinç in 
vorious closBillod cItO 	ard iicitliiod 
placed uiIl be entitled to comertuticn in 
lieu of Ront—froo At;CO TIucjaLjor a5 urtth3r — 

(i) Amount chnrgod as 11 COflCO 1Ci3 Icr 
ouarnnunt Acconunodation o 

in talms of Pliji l istry of Urbait 
Uuu.ilopmont (ultctcr... of 
C elate ) 'a abovO rnnnLiu 	U -N. 
dated 78.190T and 

QN .4 



J 
C 

( I  ) U L)tfI) ( 	ii 3. ft 1 I Ojtin (I 011111 	1,U 

to cur to 	oni$ n amp 1 oy eo a Jr, 
1hit. c1ttmjtiiici r.ty/tmimrl.,.i1.._ 
I III it 	3' I micu 	I il 	3.41 I ''ii, 	III 	1 °  II 	1 
III 	thIn 3ItiitnL,y':i ii.Il. 	Fifl • l 	.;1../ 

2/u0L .11(1)), ii a lmnl • .9.1 tou 1; 

I iii L Ott It a I. I. tivti ro -nunt. Ommj 1 iiy 
61110fli°3flç3 to 3. 'tI' , 'C • 
'O' 	tut( 	I)lura 1 	or t3.t1.t0. 	113 .1/ 

.11(0), il.it 'id  
titi CIIOt inI t,ovo tuntitit 	1'i11 U'uUk 

LtOflIt°iQ t 0 , (°roop 'A' 

2 • 	(1 tt.0 r to CIII n iitii timiid I j cia 	 mm I 	- 
°- 	ti I I i 3. ' ut C mrs 311111 ia I I I) 0 III 	1 14' 	i, I 	ii ii - 

Ii 'tO 	i((:tiiijiiI 	t I Omi 	liti I t , 11  t 0(3 	1 	3. 
fl liii iiiry ' ti (I 	I I. a fl ill) 	It • 	lfl 	 iii 
1 1 .7.19137 utul 2 7..19I7, tU'u.in 3.3.0 ImanIti. 

3. 	Ilituiti tigdj,a &ialI tjju OTfuc1 (con 

	

ctmhtogtuIcJ( lust in 1L,id uL 133 	or tIto mhOtIhly 

flml) I fli3 Fit b C I at,j I it L 4 d ,j u I is ta( it i'omic a Lu jma°j v Id%I N ) I I. 

tititla r IMIM 2 of thu C ova ratiunt of I to I , rt,i 	3. 	of 

I iiiuncu ( ft iva hoc) ramicluni No.1101  

thai id 25. .1 qJ7, I ho a a ii! 1 It: u phoulmum ii., 

i: I tc ujittuid by Gnoluoical ourvo y  Fit ,  II a, t: 

viUui oiu r 140. 	c117(1)/üj 	(I11II3) O ti 	 i 

•botoaiiauy 0c3.1mi Ijy all 3.i,uc3,ua. 'I htiuI°ott, wa hub 

t$,t tho u3lpljCouut.o a tu uitj I j,..cl Lu corn 	nn.tjo,c ut 

the tto or IQ ul ty in 1 Luu or rOil I ,ao occnncoon-

tio.i with utfu&:t tron 1 .i.19o7 lii 	 .f  

4/136._f. .i 1(0) dalitad 13.11.1 917 In odclj it5., fi r tr 

5. 

 

The npcc11cnu3.b uuiu not 01"ItIt'4oU Lu 10. 

ampena Lion in 1 Lou of runt (roe ai:t:omcccoi1. tiLti (Or (hi 

tooth of tIovomliur 1979 and they are liublu to rotund 

that ljrno,JflL. 

G. 	 In Ilil ruioIl, this tiplicubiusi  i3l &t11oud. 

Ihit ro,,,UuIo,,ta otu cj rectud to pcy hflP1 to the uppi icmLs 

at thto raLu 4)1 a of thoir pay from 1974 and at fli.t 

rate groupwiao uith uffoct from 1.10.1906 in tma.u( 

dg,ttiti 23.9.19it. ih.3 ruaponoant 

ri further diractud to pay c:.n11Omia,.Iiu,3. at 10. ul' thu° 

n-oathly 
 

N' 	• j a 

p 

N> 

LI H 



f.4V. 

—- 

IlWI1hiy OuioI 	n1; c.lcu1atod 4itl ro1oreiri Lo i: 
y ut I0 IJ Cctjve a 	

uith Offoct 1 ro III 1 .?1 9U7 ocidtlift A 
, liw rDtJor onto 8hall ruii1i 3a 1 	of 

of thu D1iCiju LsPaid in °xces 	1 t1 t;alary for thu 
lncjiL 	

of Nuuonto r 1 979, 

7. 	 f hu i trj 	thajl 	 thU 

acid Pay all ar 
Ca r wi thi11 th'c 

(9ui 	) f'iui iho dalu of ocojp of oy of Iho 

• 	 I n t liiw te 
31 1 coflcQ mod jnrno(' 13 to ly 

a 

L/_ S 
Icr. 

5c/_ t;L.s3 	yiF 
1 

U 

\Vv 

Ci4 RI I diiii t •tv 	I r Ibunt 

\ r) 
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HQ 3 Cori- (A) 
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	o' 99 4EC -, 	

o1 Mcr 	
\ L 

CON 

. 	 •• 	 • 	 . .,. 	

r. 	; : : 	
• 	 • 	 . 	 . 

	

' 	

t 

r 

CFav 	I 

cor 	Co O4 	 Nt 	
De letterN0 B/37269/AG/ps 3 

dted i Jan 95 
is fid hereth for Your 

. 	r. 	• 	• 	• 	- 	
%. . 	 . 	 , nCo 

(D! Obhrit) 

DA 
bov 

_ 	

±'r co - - - - 	- 	- 	- - - l. 

I 	
)_ 	- 

A 	 1 'I 	

refr topar a  1 .3,
of govt letter No
and t conv 	

•tbe ac.tj()fl of 

hc rs:Lrt to th 
•O g 

FICid 	rvice5 
COCSSjOfl: to 

Cv Lt 	tr fl 1y dc f n 	j r J d 	
F4 eld 

ç 	 in tç ao6 Lflt1one, 	 - 3 44en Cyj1 empaoy5 	
' 	

thc newly de1fled 

Fi 	
wfl LOLltflue o b 	

Set ing i 
OYtenQec the 

	

in 	
Go 	let tLr 

No Ji/23/( 'PS 3 

() 	
dtr 5.1.164, 	

Civj13 

	

'Ll
;Oer 

CLr 	2 	

flodijje 	
l Are 	wil' 

	

to b 	
xtcr(Jrd thc- conesjons enuIrted in Apx B 't Govt 	

7(i))/ 1L/2 
IQited 	 - 

-- - - 

	 - 

	

-- 	

I 	 - to abovE 	
ieene 	

ern L?lees 
1 i 	

Pj 	re 	
Odfjeci 	eld 

' 	 w 	hL 	
to . 	 Lrdr 	c 	1Qwr 	Oter aLlo rc( a'sry e by tu hfliry 	

t1m t o 

	

. - I 	• 
I 	 • 

Th ese orck 	wi1l, 	nto 
force we lst Aprj- 

* 	 ---- Tbi 	
with 	concurenc °fFcnce 

	
of thj8 

Lth vt 	thi UO No 
5(1)/85pG14p 

dated 9.1:1995 -. 

	

- 	-' 

YOUrs 
Sd/- x x x 

* 	
: 

Scret
o the Govt of Inj 

- 
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OFFICE OF THE O.JO . UDtY; 

Part.I.00. No. 21 Dated_9.3.95. 

Sub:... Field SOrV±C: COflC3SSjOnS to Defence Civilians 
serving in 	newly definod Fjeld \reas. 

3(1) 

ON 

+ 	--.---..-.-..- 

Govt. of India, Ministry o: Donco NOV,,  Delhi letter 
No.B/ 37269/AG/PS3(a)/165/D/(py)/Srvjcos) dated 31.1.93 and 

dated 17.4.9 aro 
reproduced below for irifrtJ.on 	nocssa 	action. 

Plos.: acknowlcdo receipt. 

No.Pay/01/. 	 Sr..O0 (Pay) : 	Dated: 

Distribution:- 
a) All sub-offices :•• As per standard Ljs±. 

1 	 ). All section in N.O. 

c) Spare 
 

• 	 Sr..,O.Pay) 

----------- 
I amdircted to rcer to para 13 of Govt. letter o.37269/Afl/.. 

PS3(a)/D(Pay/Sorvices) dated 13.1.1994 and to convey the 
sanction of the President to the follov.'ing Field Service 

; 	OflCCSSiOfls_to_fonco Civilians in tho ne 	defined Pieàid 
nd HcdifiodFiold rea 	s defined in t)e. above mentioned 1 letter:.. 

• 	(i) Defence Civilian emloyccs serving in the nowly 
defined Fjld Ar.as ill cotinuo to he oxtendo the 
concoss 	ehumerate d in Aanoxure 1 C to Govt.lottor 

dated 25.1.1964 
Defence Cjvilian ernloyoes serving in newly defined 
Modified F1ld 	 reaS will continue to be extended 
the concessions en..oratud in Aepondix 'B to Govt.lottor 
No.A/25761 /AG/P53(b)/146_3/2/D(pay/Servicos) dated 2nd 
March, 1968. 
(11) In addition to ahoo, the iJenco Civilian enpinyces 
sorvind in th n!ly defined Field Area s and Modified 
Field Areas will be entitled to pymont of special 
Co!onstory (Remote locality) Allovjance and other 

ltbio o ..beenee. r, i vilns a .p 	the. 
existing 1nscrucLiu 	LU 	o' tIi' 	't:t j fr:m tklm ;  
to t.LIaL . 

These orders 'Ui. cemo into force w,e.f. 1st A0ril,93. 
This issues with the concurrence of Finance 0 vision of 

this.. nitrv vido their UO r.J.5(1)/85-AG(1pA) dated 
9.1.19'5. 

• 	 Sd,7- 
Wit  

/ 	 (L.T. Tluariga) • • 	
• 	 \ / 	 Under Secretary to the Govorfrnont 

\' 
 

of I n dia. 

• 	

• 

I TX 



RESTRICTED 

No. B/37239/ G/Ps3(a)/730/;(py/'3urvic) 
Gov2rnmr1t of Indlj 
iinistry o Dfancu 

	

ov; JJ11ii,th 	17th.')ri1 ? i9')5, 

CORRIGENDup 

Tho 	 nt i 	vlu to this j inisiry 3 
lsttcT No 3/3726)/ ;/Ps3()/1o5/'D(p ',y/S3rvicos) dtod 
31.1 . 1995 roarincj Fiuld SrV1CO Concossions to Dofenco 
Ci viljns srvjnc Li thu 'iovdy d:c

I j1d 
Para 1(jJiav be Jttoc and,  SUOSU utJ as udur 

'Tl'iu Dofenc. C.vilin :m)iOys 9  surving in thu 
der?d r)d1fioC Fiul.: Aas,wili ctinuu 

I to be •;ntjtlod, to thu 5 	0 	orstory' (Rmoto 
( Loclity) llovjance and othor allowances as admissi'l 

to Defence civi: iacss r  as hit.ertoford,under uJstir!c 
instructions is 5ued by this Linistry fror timu tn tinu. 
H0v'evr 2  in rospoct of Dofunco (Divilions en)ioyed 
in the n1y i'fined Fi:ld Aros,spocial comoonsator'; 
(Rooto L 	lff\i) All 	.n other nllownncos ni 
n o t Concurrontly adrnissihlu longvith Fiold Survic. 

2. 	This corrigunuIn I ssu s viit thu concurrnco of the 
Firionco Uxvision/t 	:f this 	Hit' vj..o theLr I, D.flo. 388/ 
datoU 3.4.1995. 

fol hfully 

(L.T.Tluanga) 
Under Soc'. tnry to the Tvt.cf
Toke: 3012739) 

To 

The Chief of th6 \rrny Stoff 
N.w DuihI 

Copy to 
P.fl list attochod. 

YON, 



Jo 37269/A ;J/S 
floverrrIiGnt of 
Ministry Offor 

ow Ue 3. hi 	1 0 011 

Dat 	th 	3th January 1994 

Th Ch 	of the Army stfi 

Sub 	
F1ld Service concessions to Army Personnel 

f the rococeI. ( tjOfl of the 4th Centraj ay Cornmtss 0  

Sir 

I an 	
to say that the 4th Central 

Pay Corn isjo 
ex st1 	cl 	j 
in 'ara 26 	of their a 

	

9 	 eport ;  has recoenced that the 0 of areas 
for the grant of field service concsj 	and the Concesj0 	admissible

areas to n field pj Should be 
revojowed by the Govt. The • 	 of fc)c ervjc conces0 	has since bCn revjew 

£ am dtreted to Convey 
Prosid 	 the SanCtion of the ent ilemertatjon of the followina 

dcj5j005 taken in 
this regard in So fare as the 

OffTS and personnel below officer rank of army ( int.Lud1ng ar postal 
sev1c) are Concerned 

2.1 C1assjfjatjo, of AreaS 
	At present 	areas are : 1 n1y, Full Field; 	dif1ç Fi1d 

and IIprQVed 
MOdjd Field Areas, The ar3 in which fiold sorvic) Concesj05 

are admjssjbl have been rodofj(ed Hereafer field aro 	will be class Mdjfjd Field areas on1y, 	 jfjd as Field 	and  

2,2 Pre_r0quj5j 
10djfj 	Field 	

f.r Clàj 	an area is Rieid Area area will bi as 4oiiw5 -. 
FjId Arec 	

Field Area Is an area W] troops are Q°ployea near the borders 	
oporatjoj require5 and whore ini 1nence of 

 hostjijtj5 and asscCiated risk of life ex 	Troops in such areas are locatEd for 1 Consjd 	 reasons of 
H 	 oc0 at4o 	alor 	iid ar not living in 

!te3d Are. 	!djfjd are 	 TieId area is C area here d )oved 	
support of Combat echelons/troops 

	

an p 	tiora SUrt role, Degree of is lightIy lowe th 	that in Field Ara Thouqh Ustaj. srvliice 
Continue5 

23 Th 	lO 

o newly defined FIid Areas a:d edjfied Field er co 	 n Appc ic 	A13 

	

Alter •t0 	
.f any the Fie1d/'0jfj01 Areas ilJ 

Lo 
• 	 by tho G Vefl*nt of ldI i'rot time to 

Contd 	. 

>. 
Z\\P 



4, 	
H;ILCfEO 

t 	- 

2 

Areas Classified s field areds and lodified Field Areas will be reviewed every three yeas Th review 
proces3 wjfl 

Coence 
one year in advance of the 

CQWiCt10 of three yoarg, 

	

31 CO(LcCSSjOflS 	
Moneta, Allowarce 	

Persnnei serving in Field &ruas and modified f1ei 
areas will be eligible to the 

grant f compensatory field areas allowance and com000satory z 14 area allowce r spectjv. 

3.2 The ratos of the llovar1ces are given below 

	

field &rea alloc0 	compensatory 
modified 
filed area 
alice 

	

In Rs PM 	 . 	s °M 1 0 	Lt Go! 	above 	 n 

	

 
2 	 975 	

375 Lt Co)(Ts) & aj 	 395 	
35o Cap t in 	

820  
2 Lt/Lt 	 325

780 	
300 I:  

	

5- 	jco inc1diq Hony 650 
225 Commisioflod Offrs 

	

. 	Havildar 	
450 

	

7. 	Se/•& 	 175 including 	
375 exscwhjle NICs (E) 

-- 3.3 The 
condjtj05GOVerr1rIg 

the grant of Compensay filed aa aUC
f1Cd f1ld area alice in the case of Offr 

	

will b as folj,øw 	. 

	

Admissibility of 
COPCratOry field area al1c 	nd CoLnatQry modified field ar 	alice will Conenc 	rrm th 

date on w1jch an Offr 
arrives in fjejj area/I)dif4ecJ fjjd area on being posted to a 

unit/Fort0n field area sujet to the following Cxceptjo5 
:- 

An Of?r •.o is ahsedt from a field • modjfj 	field area 
in any one or more of the fo1iowj 	CIrCUm 

stances shafl be 
el.:.gjblo for corT-Jensatory field area C0flPentOry 

modified field area allowance. 
Ci) 	

days  

(a) When piacj on the sick isit 	ovi. that immdiateiy on the xpiry of the pGrjod on th 
	1 5C 

	

list, he retur 	to an 	
which the al1ow0c5 is difljsjble 

() We n o r, CU3 	leave 

(c) 'Vhj1e or tJarisjt frwr oe fleij 
area to anoLher 

\ 	 CQfltd03/ 



• 	,' 	_•' .I 

/ 

— 

(Ii) 
duty 

For a martm ;e 	d 	of3nnLhs 	hile on ternporq suS3eT 	he fulfileL1t 	The of 	ollowitig conditions:- 

of the 
The officer Continues to be borne on the strength (mit/Formation in the fild/moifjed fiid area s  

• 
The officer in the o.cdinary Course returns to duty to a 	ax 	±ield/r1djfjed field area (not nccessary/ the one from which hc w - t) on terrilnation of the 

temporary duty. 

• Th 	period of a. 	:rtce 	i; 	spent wholly o 	duty. 
MTE 

Corrensatory field area allowance/corn 	nsaory idjfjed field 
area allowance will not be admj 

sibie to of.cers holding posts eis(whO1e 
who proceed on tempo:ry duty fro 

3.3.2. Co me:)nsatory 
field area 

field area. 	 11 

field area 	l lO W nCCs/co@flsatQr.. modified 
circumstrces aI1ownces will not be adflssjbje in the following :- 

• 	
(a) 
field 

hen an officer  1 	 m bsflt fro 	the filed ara/modjfjed on Anra1 	lEvo Except or sick ieav 	or any other leave casual leavo. 

- 	- 

1.- 

• 	•, 

(B) ;hen an officer froffi a peace area Ic especially Qppointd to officiate in a vacancy of less than 3 months duration If the ermanent incumbent 
Contjrtje t dr, 	the C 0

ntry field area a).lces/coWeflatory modifj 	field area alices UfldX the e):ce.tiors mentioned above 1  
Compensat j ry field area 	

modified area ajices will not be • fl1ssihe i addition to 	 alice, faxe#m foreign alice, 
Co!rensorv daily ilce for s rving € —Tndja, 

3.4 

area alice and modified field area alice 
in theOo   Case of JCOS/OR inCudjng Cs(E) wiJ,i. L th sa 	s give1 in 	ra I of anie<ure A to this •viiflistryts letter b A/O2384/A/S3(a)/ 

97 S/D(Pay/servlces) dtd 25-1-64 as amended 

rissjbj 	
Thes rates of allowances will 	admssjhl e  to :- 

?orsQnjej serving in L) etahments Units and rLns in area.s mentioned in APOCndICGS A & B. 

?ersonnel of Defnc  whose Perso 	 Sscurjt1 Corp a mlo d w. h Unit
11 

ej are el1jblge for the grnt of tho Concessions. 	 se  

4,2 
Lists of Fmns/Unjts Which are in field ar.a of mdifje 

:tiffjoid area and are ellqibie to fielc sor'ice Cc:o;or5 wl.l1 be 
ted by, the Corps Coander to PROS Concerj 'uarierIy ie 

of the QE iIay, Aug Nov and Feb every year by he 1 th 0, ho 
month eubs&uet to the close of the aurter. 

4- 

1ESTflc L) 
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ESTJCTED 
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43 Ote_ConCesi.ons : Cther colrice ,  6 Lons in king at presaat 
risIie in?ir?i1d roas as per details given in Annexure 

A to the Ministrys lettQr No A/02584/AG/PS3(a)/97/S/D(pay/ 
$urvice) ciated 25-1-64, as amendGd w'll c3nt.r1es to be 
dn.tssibie in tho newly defined f'Leld areas as givri in Appx 

A to 'this ietter 	Similarly, the concessions admissible in 
dif1ed fiel areas a er dtai1s iVCii in A'endix A to 

this '4intsry' s l•2tter No A/ 2bfO 1 /AG)P33(D)/i46/2/d(pay/ 
S':.crs) ted 3 a, Z1j Will IDe amis3 t )Ie in Ui 
nodiiied field areas as r,er a.2erldix 3 to this l'tLer. 

3. 	Three alLowances will, iwave, ot o 	dissiuie to :- 

() Static formations/!Jnjts g. Miitary farms, 4f5, 
ruitinj 0ffce, fraini.rj Centros . staoL sheinents. 

CC ,i ctorte and Untts, 

TA Units unless emodtd, 

ecord Offices an similar stabiishements. 

5 . 1  High alti 	eUncon'enjaj. Cliatep1ag-ce 	Peconre1 
53rvinq in Field areas whiCL, aro s1tutei 	a hi'jLt of 9000ft 
and above including uncongenial climate areas below hoight of 9 
9000 ft will be €ntitled to High Altitude/Jricongenia.1 Climate 
ailowinc, A lowa.' rate would be aeplicabje for areas k with 
n al;itu'Je cf 9000 ft to 15,000 ft and h'er raa for areas 

ave i,000 it ( u,  1udfm Sichon). The 	tils at those areas a.e given in Ap 	 of Hiqh Aitltudc4/Uflcon_ 
yoncij d1dunato ü1ce are given as under :- 

S. No 	Rank 	Cat—itfleight from 	dat II 	15hts 
9000 it to 1000 ft 	:ove 	0O0 ft mci uaconqenjai 
climote .cas ulov 	;i;chri) 
heiht c ' 90d0 ft 

-1 	1, 	Lt Cal & above 	 40d 	 600 
L[ Thi (TS 	 50 	 525 
Lotain 	 25 	 315 

4. 	2Lt/Lt 	 tag 200 	 3flt 
ICc, s mci flcny 	 180 	 270 
crrnjsjod cffrs 

}IEvi.ldar 	 140 	 210 
Sep/Nk Including 	100 	 150 eist.J1j1 t'C) 

5.2 Hiqh ltitucte/Uflc0nqE3 climate 	lerco il], he in 'dd J tion to the Coenrtcrv field area z l llc,, c  and oth- cOnCeS3:orss in kind 

Contd. ...5/- 

.E;TRi:c. L 
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• 	Tht 	tho COfld1tLQ3OV11 the crrit of hiqh altitude/ unconqenial climcte all.oane as cj ien in'thisinistr" s letter 
No F09/3/75/D( y/Seices) uted 282,73 as aendd Lll cori• 

to b. 	iic ble 

Siachan Allownce 0  Personnel 	rvin in Sichen Claciar area • 	' 
wj,l ce eligible to th3 qrat of ich 	

-
on lj.ownnce Rt, the foilowing 

• enhanced saC05 

Oxicers 	—'E3, ioo/. pj 

Jcc/oR 	- 	800/_ 

Siachen allowances will )o 3dmis3ih 	in adcijtjo to Corrc•ns3 tory field area allowances -but not with hi;i lUdude Linconqenial 
clmate allownce 	Other Co 3iticns o rntcj pr.rit of lacn 
ailowanco as contain-id in this i n it y t s  letter i'Jo 1(2)/.)1/D (Pay/ 
¶or1sjce) dated 01 May 91 will Cont±nuo to be 	licahle 0  

71 	Conse unia1 fects 	QfIrs/JCOs/OR who have been allowed 
to reta 	' n aniIy accomrT.o at the list duty otation as on the d date of issu.: ,  of these ordets and who on issue of these orders will 
cease to ce entitled to retain such accommodation may co - tinue to 

tain the aCcoix,odatton till such time is 'narrLed -1cco - i-odatjn at 
the present uty station is mc ivilahjo 	Altrntive1y, their 

milios may be allovd to move to a selected place or r'3sidence/ 
home at Government expense, IF they So choose, in acco.Ha ice with 
exjstjnq insLructjo 0  

72 	Personnel of formations/units who will not be e1tihle to 
the grant of field service Coocess5.n ccnse(aJont upon the forma-
tion/Unit being outside the newly ef1nod c ces5.on1 roas will 
be pvoriied y normal Conditi0ns a'licab) in peae ira for all 

Concessjois on Attachm2flt 
V 	•- 

() 1fldiVdU)/ tacnts .rom fmn/Unii:s not served by 
thse oroers but who aro ttc;d or 	t1oti.i]. ;urO ses to fo:-  ationo or tz units r!jnr tho field -ervico conceons 
will. : 	at ichmont I 	r less Lhan two 	; 	entitled 

concessjon3 0 t 	d;rtisji1e .hdr ara 6 of 
\nnure A to this Ministry's letter No )25B4j'AG/PS3(a)/971 

-• 	/D ( \r/ervics dt 25164 as amonded 

(b 	Li th ott;chmant is or two weeks or more the ailco 
i0 Co 	stoc'y io1d roi 'iJcu/conporisatory modified A. d 

llce under those ord. as also the COflCOS51O!S as  
livaol as pr ordori 	forted bo in paxa 8 (o) above be 

dmsibie Q  

:() 

 

NO ccs IA/DA will o aJ:iss1ole in oith•r ease 

D: 	o: fot These oi - ers will come into force with effect 

Ny(o

• 	0ii I ot :-:)rj. 



9e2. Cortiequont un tho cornin into force of th revised 
o x 	Cho foliot. 1i ; n 	y 	I I oViC S 	fl 	;t nd •;ithdrawn 4çj x(,  In c-5 ror.i:ed i.0 in - ra 11.2. be1ov :- 

iCi adhoc 	 c 	 isib1 for 
o . ice 

(U) 	atin 	lowrc.-  o 	. 140/_. PA adrnisjble for 
off x s 

(c) SpecdJ comnSitor )  (fioli) 	.1c.ance 	uginq from 
!s, bi to s 0 3, i :d:1. 	b1 2rQrjOOs/ 	"Cl 10(E) ID  

10 	SVC1a co 	nstor 	c.oto Loc1i 	lJo'arice 0  This 
neas/ 

peace .t -s on the ivili pttrs 11 o sta .vithdrawn 
but xf 1 t Feb 1994. 

1i i 	\Justrrint3 : Tn': •ilc . 	.:t'ird 	parc i2 	bove 
dxaWtl ; 	the in•Jivj ju;j s c cord 	tr I ';t Arii , 1 Q 9 3 wil) 
be adju;tod a g a inst th; C 	 ry field :rea u.ice and 

itory nodif1b fJ.Ld xeo ailce, if kdIfli5S1)l .., these or'ers 1  

112, 	 however, 	,:ividu1 has become discrititled to 
any raunetelry alice con 	LCflt ue chonqe Iii  the cIaificatjon 
of ara, no recovi:y i1l he rnde of the ncnetry dice already 
vnd f U a:i injl 	t 	exi i no ordrs uptc the date 

of issue of this ietr 1  

12. The existjnq orders on th 	uo1;t of fi1d service 
Conc"' -) "Is will 5taLu )d1fU)d t th uxtend md 	ted above 1  

'rh 	:o CO!o S to U 	dii U3 	d OnCC ci. i t ians so:viflq in the ne1y 	 :i nrcs w.Ji e ic1ified 
5p.L'tO1y. / 

14 	3uitab3 	 c LS 	1 irnpl 	ntbi. n of these ordrs w±li ce lsv.d  
O 	 i:y frs, 	:' 	t //1th (r)A. 	 J t ion  

1 	 s isue Wi, h 	o cu 	;e 	f 	innce lit 1 s:i:n 
o thto A nistr'y ' 	v1d 	:.0 JO 

04 	 )/.(bPM) dated I"  

•: 

xxxx x , 
(LA K) 

(Urer ecy to the Govt of mob) 

Y  Y4 

\ 



'iES'AIICTED 	 . 

Appendix 'A' to Govt of India 
Ministry of Defence letter No 
37269/AG/pS 3(a)/90/D(Pay/Servicos) 
dated 13 Jan 94 

(Refers to Para 2,3) 

IF 

(a) Arunachal Prdesh 

Tirap and Changlang Districts. 

All areas North of line joining point 4448 in 
LZ 4179—Nukrne Dong MS 3272—Sepla MT 2969Paun O 
9213 Dapro NFl 5841 Along NL1273Hjn 4  1!q4 070 Tzsako 	f 61 36-Chitipai Bun ?M 8814 all inclusive. 

Manp ur andNagaiar States. 

(c) SU- k1r I 
All ax1's North and NE of line joining Phalut LV 475OGj T19 LV 705_4arkha LV 6160-Pençj La LW 0666 

Rüngii LW 144-BP I in LN 453 on Ind0.[31utan liorder - all nc1us±ve, 

 

Himachal Pradesh 

Pass TA 1459 - Tar,  

All areas East of line joining Umasjla 
8663 Mani Karan S8 2300 - Pu' Parhati 
nda TA 2335 - Barasua Pass TA 8801 all 

guxtxxiCTRA1 COMMAND 

Llttar Pradesh : 	All area North and NE of lin joInjru 
Barasua Pass Gangnanj TG 1362 GoVind Chat TG 

O937—Tapev'a TH-l822.Munsjar1 TN B9S.Relagad TO 2466 ajiLnolugive 

!3R1ERN COMMAND 
II 

(a) Ladakh sector I Areas North and East of line joining 
NE 6672 along the great Hima]a yan Range all inclusj 0  

: All areas west of in j)lflhrg point 1556 n 	4 0 GulmazqMT 3105 Naushara MY 3105 	Ringapat MI 2133 Handwara MT 2043 Laingyal MT 2339 Point 8405 in MG 4365 North of lino joining point 8403 Bunakut MT 543 Razan-NJ 2239 Zoji],a all iciui, 

L 	(c) 	
: All areas west of line loinng Tip

NecQ73 Canel Junetj0 RD 6364 Mawa Bxahmajaa MY 3854 Point 1555 in r5470 all inciAusjve, 

I ,  

 

4 '  



1. 

- 

LI.T CE cii F Iif) F ILD AR 

0UIK' 	11kTEFtNC0L1ANr) 

(a) HaJflan arid Puniab : 	Art?as West o lina joining 
Jassar; l3arnieT 	TIrara 	Udasar, ahajan, R:r1;Gs Suratcrh, L3lgrh, Jattan, ALohr, a indg3rh, 
Fazilka, Jandiala Guru Moqa, Dholewaj, Bras, ir 3arangwal, 
Hussairilwaia, Dora Baba Nanak, Laisairi u.Lqo upto the 
Ibthrnatjonal Border all inclusive, 

(h) Har1 	: Satrod (Hissar) 

(c) Himachal Pradash 	
' 10 t" of 1 ii:: joining 

Narkh TtO field ara line/htçh •tita0 line 0  

EASTERN COMMAND 

ssam and_A A 	 runcha1 Pradsh 
: • 	 _ 

(i) Cachar and North Cachar Dists of Assin 
1ncldi.ng Silchar, 

All aras of Arunachal Pradesh and Assavn orth 
of River Dramaputra less Tejpur, isrnri and field 

• 	 areas 0  

State of Mizor1n anc, Tripura 0  

Sikkjrn and West Boncal : Areas i'orthwaids 0r line joining Sevokofl7 j0 	LV 9850 ShE?rflj LV 9453 
Oagrakot LW 0113 Datdim LW 1109 New Mal i-Ia sinara QB 7894 Ganga 	in Tea Estaa A 1377 ucto the High altitude hoof 
field area uine/Intr ton,l borth,r all inclusive, 

Areas North of line joining Uttarkashi Karc Prayag, 
auchar, Jo shirna th, Chamolj, Rudra Prayag, Askc•te Charamag.d, 

!Jharchula, Kasauli and a:andra Najar upto IntE'rntjonal Border 
all i,ncl ust ve 0  

-NUIRIER INT  CO 	ND 

VallSector : Areas West of line Joining PatLan, 
Baramuhla, I<upwara, Drugmula, Panges, Mankes t  Bunyar, 
Pentha Chowk, Khanabal, Anantnao Khundru and Khru upto 
the existing HIgh Alttud line all iOclusiv:, 

Jamnu Re ion : Areas West of lin joining CP 19' 
Brahrciana i.Bar, Jindra, Dhansal, Katra, Sanjhi Chatt, 
atote, Patj Top, Rainban and Beriihal upto the OxSting High altitude line all inclusive 0  

0 	 6 	 • , ØQ 



REsTRJrD 

Aoe3iX IC to Govt of Indii 
Mm o Df letter No 37269/AG/'S3 
(a)/90/D (Pay/Services) dt 13 Jan94 

(Pefrs to pora 51) 

AR LA 

1. 	JAMW AND KASHMIR - Area lonj the f0llowi.nq line veyond:- 

Cease Fire Line Nullah crossing N 2180 SOUTH along 
Nullah to NLLA junc Nt 1969 SOUTh along Nullah to NIOHINAI ØAR 
NN 2048 SOUTH EAST along KAMIR/LADAKH boundary passing through 
heights 17573 (NN 73) 19590 (NH 72) 19830 (N 91) 17672 (NN 80) 
FARIABAD (Mo 10) SOUTH LAST along 1oundary to OR NT 2490 SOUTH 
along boundary to point 21570 (NT 246) again along boundary 
to cA NT 2758 EAST AND t\ORTH EAST along boundary to GR NT 4269 
SOUTH EAST along boundary to HAGSI-PJLA (NT 5662) SOUTH EAST 
along boundary to UMASILA (NT 6850) SOUTH and SOUTh EAST along 
boundary to KANGLA JOT (NT 9420) KAZALWAN UREZ REGION, RING 
PAIN AND RING BALA REGION, TITHVAL ND TA::'HAR RC;SON AND 

DODA. 

2, 	HIMACHAL PRADESH : Aroa along the f o llowing line and 

beyond :— 

Along foot path and then nullah to point 12380 (HZ. 0891) 
along MIYAR nuilah to its junction with CHDIW5 at NY 8663) 
SOUTh EAST along R CHENA8 to KHOKEAR (Nz 43) to RAHLA 
(Nz 47) and stràiqht line to MANI KARA (SE 6486) along 

PARBATI R TO PIR PARBATI Q  

• 	3 	TI PRAESH : 	Area alonQ thc 'following line nd 
beyong, l SAcF 'ass (944875) point 90 270 (4989) }T'-TL 

	

(i( 	LNU (TO 90531 ' '  I Kt C)H  A 	H 
• 

	

	crH 07.9 (exci'uc1ng 'town Iit5) t JUMAG!IA (TF1 35.3) KALINIKA 
iH 52) MiLA (TH 7423) SLA (To 2593) CHE!IYALEKH (To 4994) 

and area aboVe 9000 ft in the desicnated field ars in •ox 'AO 

4. 	NiFA : Area along the follouinci line Pnd beyond :- 

7olat '14600 (Ms 2881) to 	oZo:' 	4S 2888) :.ATAU (s 
6777) ALPMG (Mr 1379) L2U 	(:T 2289) 1KHAWA (t 2803) 
NYARIN (.D 7525) to 8th ni1, stone (Onc ZItkO NY\JPJ oad) 8 th 
rn113 ston.? (on 3AJ()UJO - LIEKIN(3 ROAD) poyorn 	t (MT 9379) 
2nd mile 	one north' of YARE (MP 9575) D011NG (NI. 3592) DALROH 
(E 16208) AHINOLI N (ln 86) KROP11I (tG 2401) GUU:oN (NH 
4592) LAC 	(Nr, 75?9) HAY.,LG ('TT 0'!99) CHDAiI ( 	9943) 
icu ( 	0125) point 649c1 ( 	1 •o3) V IJAYNGAR 	.; •i• 6 ) 

5 	SIKKIM 

Not.h and North East o 	byte ii10 runnii.. froni ,ioIt'it 12785 
(IN 96) 'ait 10140 (LT 17) point 10405 (LT 38 ) ncnt• 9010 
(LF 	t1 	Junt 	(Lt 5 3 73) 	\ LII 	(LT 	'1 	ont 
0030 (LT 64) 

L31dJ.0 LW 

N, 
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16729/01g 4(Civ )(d) 

..,. 	 .l 	t r 
Or 4 Civ (d) 
.Ajutar1t Genra1 S-:h 
Sena lukhyauiya 
Addl Dte (3en o-f  

(d) 
Adjutant General C. 

Army adqurtrs 
JH., D1hi 110 011 

25 Apr 94 

Head uar ters 

Southrn Command 	w 

Eastern Command 
Western Command 
Central Command 
Northern Command 

VIC1j COESIONS TO Cl.'ILIAr, AID 
F JO FIC F ST IV\T3 

1 	On the basis of the fourth C3nrai pay Commiion 
Xcormnendat1on, the existing cl•ssifjcatjon of a'eas for 
grant of field service cormessions has been revised rceritly,  vide Min o Def lottr No T:69/AF/ps 3(a)90/D(pav/rvjcs) 
dt 13 Jan 94 &e of the Conces 	s/compenatoiy allce 
have also been revised in res'ec.t of service persor - i. P pr t e ibid Govt order fl1ci ar.as axt I w,1 1 he c - ;sifi: as flld areas and modifico fiRli ars on!yç  Thc r9t&iU of newly defined field ar 	nd n,aifjed fjjd r 
taind in Appx 	and 1 B t  respectively to this letter, 

It is propo?d to extend th• sam concessions Co DefEnce Civilians en-ployed ici the fie1. ars as they serve sie t:y 
side with services person,-e; under sjrnjlar ccndt.jons in the 
given ar..a5 0  They arc.f also required to move in t the bo.tder 
areas and also serve in dnse jungles risking tr live3 for p(-, rforming duti. s assignce to them 0  

3 0 	The following proposals for :onc$sjons/ai1o;jances to 
defence Civilians posted In the 	ar(las have been z oe in of Def for consideration 	 ed to :— 

(a) Defence civj.ijas 33.rving in f ield areas, and m fied field areas to be eligivIc to th. grant of :i':Jd 
area alices and compen3atory modified fj1d 	al i.es repectjve1', at the fc11 wing rates — 

	

alt! 	 •. 
Date of cogp fl. d d Rat3 f 
field area 	 co, modL- 

	

ailces 	 fled field 
are l?.UCC S - — — — — t_ — —————----—---—- 	

- — — - I - ' — — 

For Pay upto 900/_ per month 
For pt.:.y exceeding Rs,900/_ 

, 	but not exceeding Rs 1500/pM 
For p a y exceeding s.I500/._pM 
but not exceeding Us, 2300/-PM. 
For pay exceerci3.23Or/....p1,A 

:-to, IIISII4 

F D 

375/-P 
Is 0  450/-PM 

Rs. 50/-PM 

Rs, 750/-PM 

ts, 175/ DA 

225/pM 

3 oo/..P 
0•• 	t 
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-2- - - - 	e - 	_ S - Wa 	 — 

1Y 	 2 	 3 
• but not exceeding R 3000/-PM 

For pay exceeding R, 3000/-PM 	R.975/-PM 	Rs,325/-PM 

(b) The special consatory alloce such as Hill Compensa-
tory and winter alices, Bad clairnate alices :tc not bo bi 
ad:Ijt&on to this allovaices, 

(c 	The other COflCOSSjJ)flS in kind at Pr sent ariissibi 
in full field areas as per details given in Ar!nexure 'C' to 
4in of Def OM No A 02584/AG/PS.3(a)/97.441J (Pay/Services) dt 

25 Jan 64 as amended from time to time to continue to be 
admissible in th newly defined fidid area listed at ao9x 
'B' to this letter, 

(d) The above mentioned allowances will not be admissib1 
to:- 

(1) Static formation/nits eg, military forms MES, 
Recruiting office, 	aining centces and establishments. 

(a) PIOC Directoratqs and Units, 

(iii)TA units unless embodjed 

(iv) Record office an similar establishments, 

40 	High altitude/Uncongenjai climate alice Civil.ans serving 
in field areas which area situated as a height of 9000 ft and 
above including uncongenial climate areas below the height cf 
9000 ft to be entitled, !zt The details of these axas are c;iven 
in A?p 'C' to this lettex The rates of Xigh Altitude/Unconge 
nial climate allowances are given as under :- 

- 
- - - - Pay - - 	 Cat -I (Height from Cat:II 

9000 ft to 15000 	(Height 
ft mci uncongenial above 
climate areas of 	15000 ft 
9000 ft 	 exci 

Siachen) 

- - 	
— 

For pay not ;xce;ding .950/ 	, i0O/-pM  
For pay exceedin4 	95 0/PIA .140/-PM  
but not exceeding .2300/-PM 
For pay exceeding R.1500/-PM 	Is,180/PM 	 Rs,270/-PM 
but not exceeding .3000/-P 

1: 	For pay oxceedin j  1.300C/PM 	Rs,300/PM ks, 325 /-PM 

The High AltitudeUncongenial climate allowance to be 
admissibl, in addition to the field conensatory allowances 
and other concession in kind 0  

5, Command Headquarters are requested to examine the abow 
proposal submitted ti Ministry of Defence and given their comments 
/vjews. Annual financial implication on the above proposal may 
please be worked out separat'iy in respect of field alice mcdi- 
f ted field area alice and High altitude/Uncon 3$niai climate 
alice and pa furnsihed to this Heaaquarters latest by 20 May 94, 

(.sd/-xxxx 	x 	) 
(Prorid Ji Saxena) 
SCSO 
Dircctor (MP) 
Org 4 (Civ)(d) 
for Adjutant Genoral 

RESTRICTED 

PI 

( 	 _______ --- 	 I-I 	 -T1 : 
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2 Dtcit c1 	:'niI u:' 	 /4 
• 	.1 	 , 	Nc. 	J)3I 	• 	 •• 	'• 

u j , $— Iap:ovc'nt tfaet1tttcs for (.vt1tr 9t(3 of th 
tr1 G( 	erviu Ln th 	c• c.' 

	

•icgrn 	J. 	! 	 t'i1:1mi'c'p 1 

Thc unaorbl.gnd i atcetc 	o 'i 	o 	t 	'y' 0 11 No 

	

dt. it 	Dcco•.'c' 	 Otb !: ç t., ).')ii on thc 
• ••' C (; t 	crtttoncd bpv 	Lud to 	y th. 	Lc quc L or 	1ci. n 	cut t1c. 

.UVfC.flt 
 

	

iii tho. á' .\ 1  C,oflCcs 	fact i ti c 	t. 	Cf't,1 	Govt. 
- 	t.p 1cyc.c ,  pLccd in Nc t.T ac'i 	Et on C(epI . 	•t:' sati's of 

1ccha1nya MaW. r 	, 	L.0 .:LC 	radch nnd 
• 

	

husbcon enw 'g CiTh c 	flio1 	t chi 	c L .o.rtiin1y tho fci(1ent is now pca F 'd. to dcctCio a x 

{.) 	
—QQL3,L 	 • 

The c:d. s tt ng,  1rc.'L It 0 na. cia c ontat r.d t ri tLL v 11LI-11, otry 	0 014.0 
:tcô 14,1283 'wtil oontinuc, 	 • 	5;. 

t). 	 • 	- 
!LtQTt 	J 

Th c 	Ln prcr cLcii 	citn'. t h 	 t try 	0 11 
N4111 cct.tnuc , 	(ac1rc. Ut.)'t t. t •  :3 :r• 	dyj vd to civo 

• 	\.cL f"11t3go for 	Ett 	cto7y ;i' 	iu:: 	 thc prc s'rf.r'd 
c vu.c in the c'rU-t 	i; i. 	 •r 	 bc' udo no$ts 
Cut1 on to  

• 	 S  

	

1.1) 	cci(tJ 1' 

C citr1 Govt C 	 s chcl b:1\r c 	t a tmser 
1 b 	 3ncc1aJ: (Duty t  / i 10 	___ 

	

1 	 3y 	L ( 	r 2J tH on 

	

1 	Lrj tr IF 	rt?iT 	 - TT -i -: Thd1:Dut 

	

1Th j 	C' 

	

IiT.iTTtt1;. I 	 t 
C triloi' 	 17 

Vi. 	 n 	ri_a1 
3 	 i i's 	 '' 	c r 	r 	c it 	p 
il L Ct\ ' 	- 	 T 	T — D 11 	prrritt t 

-. 

• 	 .5'-.,- 	.5  •_>- 	\_• 
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Thu Central Go\'t, Ct:.iLfl 	 . 	.• 

ic :Led Trtbe -and are 0ir4t c .libl !r thc'  
c;1 1ut) P.1uri 	tt: 	Lh.z pa 	a.1 	o; 	pt.3'J tron ovrert 

o I r;owc-T x uQCr t 	 \It U 	 i (bu'ty) 
j 

•Tho reo enatLons ( , f the  th Pay 	ston have €Cfl accepted.. 
Ly,, t) - '1vt 	and Speci. c..1 C.t 	tC'ry LLt.:.0 	.it th 	'iUed ratc 

,eui oEdO cffccttVc 	.c. 10 .( 	 I 

pr 	enot 'iti  are '.or.tc.t ne 	n tt 	rL t' ' 	0 . 
t; :' -i33 iitli. eontLnu.'Lth the Utera1tiat Du t.it on it appoUt-

UFi 	hu1d b 	 for the tt'ii atae Ii 	c fol' 

H 	o ttcn3 i 	 •)0 	s. cny 	 . I 

:jr 2 . 	........... 

¶he P),-1 sting prc ,Licrs a, con ir-d .n 	s 

4 	 / 

( 	 L  
 

The 	 provictir, c. cotaineã .r: tit  

ttt(  

(vli,L) Q 	 tthL, 

The ci. trx provt.ofls as conta:ed tn. tht Vtr:lsti'Y' a 0.11. 

ca -  14.i23 t1 contnu 

• 	cp'e q r 	n:... 	-. 

	

u'y,.tstng C 	eLcn as Cflti..flC3d 	ri th1. 	Mt t'c 0.11. 
•••• 	c1 ; 

C $tc ir 	 i'j 	f B 	on.. 	L? 	U.i-L •;:c-. 

d o 	t 1 	Jp 	1 c 	3 3' 	- U 	/ • 

;;tli b a1c•CU r- 1, 	tr3'/l b 	: 

1/Atz'1/L 1ibnrL 	nd C1cutt.aad 'c.-VC:• 1 	-CIt PoU- 

id 	
vio-v'a t n c s cl p; i, n s ta A, & ii 

: r id s and 	1a'nrtr.t at:d Co 	
f 

hcrc t- eht.dCt d 	rc t cc 	1;• 

ic: 	
Bcirn, Chtldrcn ,ductt on /11o. upto 

c; 
 l dl 
-.s XLI t11 be 	 L 	rcpi 	et 	Et 

N- 	
• 0 J. 

/ 
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• 	. taon of 	posttn o:' 	thr 	:Thy 	. 
i 	'1 	chi 	r uo:, L 	 cbo 

:::. il 	EC' 	th 	child rCfl 
lst 

O 

ott 	on 	of 	pos.l :1:: r 	i.h: 	' 	 .:. 	L. 
i 	t 

(mnc(l 	:.i 	v 	n :uut 	1 	uy \:t thout 
•'\'C 	'.'dL( 	lit 	(' 1v:lt 	Cot' 

The r (ii 	of 	ChLldrefl 	ChIC n 
dt. cri.cdcr 

:'iT, 	0 	M. 	13011/ ./. '5"i. anc 5) 

. 	i 	•ii ii' bc 	tc 
/ 	r 

HUso 	eit 11O\? afl ( 	0o1'f1.ee,S. 

j' r(flE Lrfl 	of 
lo:th Eastein 	t;tOfl 	L1a 	& 

t n 	he 	Stat 	of 
1 	cbar 	arc! 

Tho 	 ':i. L3 	
L 	1 r.ti'' s 	lo 

•( 	/1/)11 (i/ 	dt 23 	. 	anr.ded tro' 	 LE :tl1 

c,r. rIuc o U a9pt cable 

'h 0fftcer i1;o ar rltgible to hv .' 	
: 	C1. one 

1o' L'd to rc tal. n t,t . 	 1 	tChCf 	thC r last 

	

of chc potL ni subjCt o the cond. tt 	that the ''utol md all 

oth. ' creS re ptd by ;uh f f t cor. 

	

The boV oTcCro 	u :Lso pp.y 	
c to th Qcntrai 

Cc' 	.C1i.1O'( 	. 	'. 	. 	-. 	
,'fheU 

C 	1 al C L. p 	J 	 I C1 	to l 

Cc 	! 1, hen they av 	 tt 	;o 	. 	egtoIl. 

Thiso ordci's 	11L
,,c effect 1' 	th dat  

	

so 'far as thc 	
thE 	:t i Au 	c jccoUfltS 

1)C t 	O CcPCO tc 	oraor tsuC 	onl't 	vth 1e 

'f(Q 	: 	 of Iido 

• 5 	Ht nd'L Ve' ó o 	14c 	rac.0 I 

S 	JOI1'T sEcrET!' TO Ti)i OO'T Oi , I))i1 

•.l. nUs of 3  v  

	

'('4tth li !.uUbt ? 	•spC 	 fr4%T! 
(op' 	

d to 	- 	A.G 

etc. 	; pc 	taraarU erCE'r 	st0 

i 	1•. 	 . 	S  - 	. . - - 	•*.ç- 	- -' 	- 
.< 	\S 

c 
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CXJ(i c: ri.jj L 	cJ'; J; '-l:t, DtiPUr'( CO'i-.. 
• 	- 	1C' 	jf.)ICiLL) 	 )iAifl. 

rj 1 suit •Jo  23/(3 

OVhU Sey and B47 
. Vortus — 

Union of 

	

/ 	Thi cir has bocr L1i by Pbintiff who ara numboin 

• 

	

	 847, The PLiintiff are ziI irI1irt omployeas working unçcr 
Wtj Eng1nar Area do 99 A.P1O, under tho Ministry 

• 	 - Com , 

	

f. --- 	,fcrico nnd 	oted in the St.to of Nacpland.. Tht 
•i.<'/ 	•'-' Plain\iff claln that etr 	c.vi1ian employeas uncLr the 

cf Dfaro, Gcor-rnt of India, ttuy are enti-
tiod t certaIn free concessions and other allcrazinces as 

H 	 por GOyarniont of Tndt 	nitry of Doonco 1Dttr No. 
A/C2 4 /S/PS_3(a)f9 7 S/D(Py/SerViCO) dated 2thJan. 

' 

	

Froo concesions 2.rz 	c11ite 	gntcd to the 
civi1ir erpioycoz postc- in f1ed 	 rhr? said 

.facilitios ar.rntionod• in A'JE-A to the phdnt 

cur 	p1t1ntttf aJ.o.c1a1r.z that bide .tho.re,Piej 
• 	

- 	

0 

Concesiothe Govornc - t' of India also qranted pcial 

• 

	

	 Duty Ailanc .d Spacza1 Corponstory (Reroto Loca1itr) 
Allo.'inco video-vorr.int of lrdi !'-Iniztry of Dfnco 

	

Al i"i . 	lettor No. 4(j9)/83MCvI) dtd 11-014934 which is 

1cf 	A.ExLb1t-.P4 and 'Government. of Ind 4 a, 71nistry 
ycf }in3nco (Dprtrit of Ex2crditurc) O4t.  o2OO14/9/ 

IV ct'i 2300Y h1ch i AXJ-c-Ezh1bit-- 
to 	 tt •  

vThe Vause sent 1,116wanc w.s also Qrntc!d by th Govôrn 

rwntot India, Ministry of Fthartco' (Deprtment of.!xpon. 
dituro) Q.. o.11Ol3/86-E.1i(3) dated 23..9-86 which'i 

Th 	iirtiffr. clin that thicae  
11co: 	rti b'i the 	 of lndi to 

the Cjvi1an E211eq as such they ar.-.4 entttiod to be 
p;iid. the 	z.rd in tho bnc of ry tpecific and clear 
ordor frc th 	cirr 	it of n'±1a, thc 	tncos c.n 

bi i1tr--.h1d 4t. ç 	d 	rLt 1' 5 ho i; do Arva 
•cur.t'. 	 h 	Tho 21.Iritis Cl a im that to 

no.5 ht \t)°tout any 	cf5c instrtictionz  
or 0-dQr s 	th G;i- 	rit 	 ha with-held- thi 

io 0 P/M/1l/ 
1j3 j/J• c. 	2:-C-.ct;7 	' c'i 	t 
Cr;un 	, 	cc'-4v 	t cd 2:-o.7 'htch te. ANt4hXU2- 

A• 	
iottr 	p/,'/rY.s°E/corr dated 19-01Q 
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• 
VI i h ia fEJ(U2-(-b,htbtt-P-9 1 ottor Po. PAY/1j/P, 

	

• 	313/1. datod 	4)7.19E yzhtch i &ExiJT.U-E)jbjt 

P-'10 iroii 01-0-65. SInce thro 1 no spocific ins-
truction3 or ordor, of the Govrnont of India not 

to py CL' i b-h(dd 'thG said 11c ncet tho plirtiuf 
c1ir that the dcndnt o5 ha no authority to wtth 
hold the paynt of 'the said a11I3ncs to the plaint 
if 	Tha platntlffs thorforo claims for tho follor,_ 
inç ro1of 

A dcroo to tho effect that tho plaintiffs are 
cirtitie-d to all thc follco., ing allowances as 

\ aditb1c and 'rntod by the Govrnrnunt of • 	
IndIa., 

Ci) SCLL D'J'/LLCi'f1VE -. 	pur Govonrnont 

• 	of Inda,171ntry of DoTonre, No.4(i9)/Qf 
t(Civ1) dated 11-01-04 with effect forn 
L'- cii :1 (35. 

(ii) S?ECLkL 

ALLO:CA:C . • asper Gcv.r - ont of mdiii, 

	

• 	 l.inItry c-f Flnanco (Department of Exp- 
p' 	 • 	anditur) O/.1o.20014/9/86.E IV dtd / 

• 	23..09-86. 
t  f QJSti RDfT ALLC'tACE 	ri. per Govc.r'rent 

of tnd1a, initry of Finnc (Deprtmant 
of ExpQndituro) °r' 	.11013/2/86/E,s-II(i3) • •: 

' .•.•' 	 dtod 25-C9-56 

• 	(h) 	,\dcrø to tho offuct thit' thty dtofandants to 

p a y-  the abrxva allo.rarce withc7ut furthor delay 

with 3rrars. 

Coit of. the Suit. 

Any other relief o r1Iefs which the Uontble 
Court 	fit 	prC'Pr 0  

\ 	 The dcfQnd&nts 	VO also f1ld th'ir wrttten 
tcLfr 	), 	itatornont. The stand t3cn b,' tho dofendents is that since 
)r 	/ 	tho pinintiff. re njoyin Free Fi1d Conc 	ion, they  

are not ontticid to C1i! thO ot.ho' (llOVflC., The 
AP 	c'Cl.- on"Jonts in Pr ,  5 of thr ritt'm Statnt hs 

/ 	tetd that tho p1tintiff 3n por (cJvrnmQrt of Idta, 

tin5.try of Dfonce letter 	. (. )/3/D(Ct-I) datod 

11-'C1.94 :th ich Is •JT..-'t :ct 
1.flfs:L1'.Cti7 ;'• ..i 	r--:) 	crur-' 1, Ir". 	C''v 	tiv.v 

0 

contd. ,3/-. 
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:3  

toppd 	it i 	'a 	c1 r1 t iaci 	b,r (FDA Pta v1th itr 	
P//274/IZ dd 19 C 	i9' 	thjcb is oxhi- 

1t—D-. 	Tbo dofonthnt 
tito that 	thco th 	clrjrificaticn hns boon mado by tho 
JA Patna v10 thojr lcttor dated 19-04--B6 	tho p11n- 

tiffs 	not entitled to tho othcr 	l 	rcos since thGy 
are in roc)ipt of tho Frce Floid Sorvico C':ooions. 
Tho dolfondonts 	t2 	in prz 	7 c 	t 	wittn ttctnont 
havo also don1d that the plaintiffs service condition 
aro not tho 	e as thoso othor Central Covornrn,nt Em.- 

,T"p1oyoo, 
	

Tho critontLcn of th 	dndont 	i 	that tho 
Xint1f f ; 	e 	not font It lod 	to 	:tn 	th 	other 

;tno 	gr;mtod by tho Go-.'ornrnt of 	IrKlia stnco , thoV 
zrci onoyi 	thc Free Fiold Service Ooncoion 	and 
their Claiin 1 	ibioluto1y 	e!; 	nd unfounded, 

tor cjc 	̀throh the p1;it ami 	the 7 i- itton 
t3ont 	the. 	urt fr-ed 	ry ; 	24 	i&uo 	111 0 

-- oirtjf oin.d only o' 	itr 	p1tnticf N,0,1 

ochu Sy who waz also cr0 	CxzLmin 	by tho dfervjontr. 
flo ddfondont 	o,1nc?d two 	jtn 	vh 	oro 	e.lo croaj 

inod b 	thc p1atht1f 	•:fter cloin 	the ovdenco 

Of 1oth the PartiQz ared 	ftcr 	ibjtjry 	the docurnent 
of both tho prtta 	tho cct  was ordord for tho final 
rurnont which Irfas to bo hoard an 1:.i194. 	ThCouno1s 

for 	both th 	prtic's wore z!so. directed to f i1a written 
rouxonts to 	s5.t tho Court., - 

'. 	o 	l5—l194 

 

the d&y of 	thc fini argunent of th 
ceze e  tho counol for tho plintiff6 Shri K. tioruno 
producod arid brctht to thG notice of this Court 	thro 
jucirnirit 	of 	tit' 	Contr1 	A ,jnini&trntivc 	ftbun1,  

nch, wharQtn the Tribmal ordered th&t the three all-. 
owancos 

Spc1l 	-perator-y (Rote Locality) Allowanc 
Spoc1 Out'1 Al1c 
1ouo Rcnt Alla.yancas  

cjrntoi Lry th 	Goicrnont of 	Irdi3 vide (,'-M-4(19)83/D 
(Cjv—I)datod 1101—.94 which vras cubsoquontly covrecI 
by OM 	o,2CO1/16/S/E_IV/E11() dtoci 01-12—U6 and 
o,. 	o.l1ol3/;/s/axI(3) 	ti 	 :ori1zjb10 

oti  3rv1 	ho 	p 	orr- 	rtt10 	to th 	rrc, 	In 	tha 	borico 

. 4/... 
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of any odor or 1ntructIon fr 	tho ovornt of 

India and the said allcmances are payalAo with offct 

from tho dato of on-forcing tho rovi! ,I, r-.d py sc1n of 

I936 Tii thr 	udnt 	rc rc2rtd in Or1qLn3 1 

A1ictijm at of 1909, Crlir:.i p1i.ticin No.9(G) 

of 19139 and C'r1gtn1 P.pplicatlon io.50 of 19139 docidod 

on 29-03..94 Th 	iid 	 filed by Shri 

D 	onar and 143 others — vorsu — .Th Lnion of Indth 

and '.thors The aid puti .rrrs n 	Civ! I tan Emp1oyt 

	

La i n a rj 	t/'. Crron Lngiror 

• 

COU 4e1 [ar thO 	a 	 I*% 	7'rL10 

Z . dra'r 	ate 	thi Curt t;h Jic -  said thrce 
udq:.rs jncj a!s.: 	 ta 	h p1.uittff 	n this 

pr;rV/ utt ?7 	L, oi l? 	ro alto C:i1 ion 	Etnployov,t 
4,  

unc\o'Lho !.inif of Def?nC) a nd s ii1arly p1.c'd in 

s that of the 2ot1t!onor of tho said 

thi: 	orrv 	vSh 	 t 
o. Jr,: 	trvOIv? 	' tho 	rnt .u.1t 10 25 of 19W) 

I 'oivi In the tho judgorr.nt cf 

CI rofared z 11-,1. The Contoi or the p1aintif 

i3 i10 drz' 	at:iticr. Of th!s Cuurt that thr rot- 

)c:nL;H/:, 	 y• 	 - th- 	LL4.. 	 jtiqc-1G•rlt 	X4Irrd 

, .s_• hi 	c.r 	aio 'i  

); 	
I 	

'ra Accouvtr. Ofic-or 	hi1long 

C o 	ri :_1 I I 	 z, .uch th 	ur rnt Is blndincj 

upor Lc 	itt: r -i r:ce to thu pr;nt. cao 	of 

Th CuuI 	 uL-:.Lttd that irc thc cznc 
v'ou 	th 	Honb10 Crut may alto pa it 

• judgunt dL1- Cñ(: C:c:.crcle ifl to 	of th 	a.td thr 

judcnt oE thc Cutri1 A initrativo Tribunal. Guwah&tt 

3onch4. 

	

The CumI 	the 	fdnt Shr EYflenthungo 

% 	nlo ubit that in vIrr o the said threr, judi'nnont 

CGVC C3Q 	c -  ho has no u mi -, Ions to 

0v 	 tcJo on thci 	 .r;4 th' CZI 	 c25 

c 

4(19) :3/u' ( Cv- t ) dctd I -I--4 h- ch 1- 0  E1ibtt-P-4, the 

Co u n3al to: th d.nt 	tt that toc cmployoov 

who zto 	xc-'r7t 	ro:. In- 	Taz 	i11 noi. b 	itcj1bi 	cor 

0onLd ,../- 

a 
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m i : 1ici1 Duty All c nco at .uch thi: Hon' blc Court 

houicVzin orcior 'to t1lis oifect. 

iho Coun01 for the p11ntIfft rqbutted this submiu 

ion oi tho grour that his istuc is not relevant at 

	

urtt not an 	 this C''irt. It is. furthcr 

--ubittd that th L931 o:d.c hat bn uircndod  by thct 

1936 ordor 	uth :?atjir jntruCtto!; Are contathd in 

jhe ntructi.on Oo. 	j/j6/BS E-.i/E..1II(3) datod 

011239 znd O.. 	OILO1I2JEp*E.II(3) datcJ 2...09..86 
-.'i 11 actod uon In y ;:f th L, the sulx.iiasionn rnadc 

by tho Coun1 f o- tho d.?ft th -'.t. those wbo aro ex. 

c.;ptod fc- Inc- Tzx are not eil;ible for th said a11 
. 	not hoid cny jound ThL Coune1 for the p1- 

intlff 	ibt. th:. in &ri. . 	iiciLin o. 'U anI 49 

of j9),  the -7 1c0 	r3rr  

datod 0112- 	s i5sud to 372 	 r:llilo the san 

J.suqd to the 
137 '.cz'k Cnqlr. r., C" -dy 	dto; inJ, yor bro diffornt 
but. th other fiuis zrd c'r.tcrts are the same in both 

th'ffico 	aru' 	Th d a t e and fig'.ire s In 0M 0 13o. 

11013/2/36.II(fl) 	 C9-3 in both the cases 3re 

the zario, 

I h.vo uzrd both the conco1s for they prtcs. 
t) 

 Afto 	Oifl throuh th said jud rnt of the Centra) 

Adri1nitrivo Tribuni tt4hti 	nch in Original App.. 

	

O • 4C 	rri 50 o-f 199 placed. before r, whici 

kilt isjwt n record n' ftr 'oirg thouh the co records 
nd the docu 	tsi1c by th partiet. I am of tho view 

that thn,  procnt co 	of 1933 is & covrod ca 
as admittc,,i by beth the coiinse1 for the partiet and as  
stated horo th 

/ - 	in viv o' 	hs bn 	td a'e I do horoby 

() Ir r, t11 Ct th 	unt 	ii 	ici1ii1 Ap1ic1ton 
4. 	 of 	 cr 	tt tho p1intiUs 

ty A1lo',ar1co a nd SpQ... 

rl 	- 	trj 	7tc L1t,') f-.11>'n 	i 

Contd. .6/.. 
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rnted V±de C.kf, % 70.20014/9/E)' ~-r~- IV datad 
23-0?-J3/ with effoct friovt the d3to of enforcing 
th 

 

r q vi s ci pay of I9. 

(b) In trs of the'judc'ent of Origira1 Anplicati on  
'o,O ofI iecro thAt thc p110t1ff% are 
ntit1i to th, loui Rent Allowa n do nc irtj 

'lO.1LQ13/7//tI()HAt Id 2 .5-01)— Oj  
S 	

;dth effict 	th 9 - eco-r.--inda tinn of the Forth 
Jray Co -- ijssj 	at th, rts 	s 	jcl 	in  

S 	
IcJ?.i.nd 

,A1! th dfr!flt% 	c 	r:tj 	•• m, :pc1 
uty /I!C/rC, 	eci! C-ent ,' 	 Loc1ity) 

	

R47 	içht 
ririr 	v-' f 	' 'vn 

	
' rcrr r 	rr 

• 	 r' 3ttechC.tth 	r 	ct.;r;t 	i th1r 
of two r'rths f- 	 rcept of h1 jUi'ment 

' 	 nd 	d?r. 

oO!r for 	 anSi 	rtio 	a 	th1r 
U3.  

Th 	 is Prcy1crmced and dqliv e r q d in 
S 	 prozonco O th 

c' thIs judg amont and order m ay 
be raadQ SV!1351. to bot5.h tho p2rti 

i/• L Sosang Jrnir 

	

Dpty 	SioflAr(JuJjcja1) 
1zr)ci 	Dinipur. 
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